
 

[Shri  Bhupesh Guptal 
Mr. Deputy Chairman, this is an obstruction. 
This is the tactics of obstruction. There is no 
point of order   .... 

SHRI SHYAM LAL YADAV: Mr. Deputy 
Chairman, I am on a point of order. Will you 
please ask him to sit down?. 

MR. DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta, he is on a point of order.   You please 
sit down. 

SHRI BHUPESH GUPTA: No, he has no 
point of order, it is only an obstruction to 
prevent me from speaking. 

MR. DEPUTY CHAIRMAN: First let me 
listen to his point    of order. 

SHRI BHUPESH GUPTA: All right, I 
yield to his point of order. But I must be 
allowed to answer that point of order. 

SHRI SHYAM LAL YADAV: Sir, in this 
House there is a certain procedure laid down 
for presentation of a petition. When a petition 
is presented, no speeches are made on that . . . 

SHRI BHUPESH GUPTA: Do not obstruct 
me. You can say later on whatever you want 
to. 

SHRI SHYAM LAL YADAV: Let me 
complete my submission. My submission is 
that in the case of Mr. Bhupesh Gupta, Mr. 
Deputy Chairman, you always allow him time 
as much as he wants which privilege you deny 
other Members. You do not give so much time 
to other Members. When we want to raise 
certain matters, when we want to say 
something, you always stop us. Therefore, I 
say if you are setting up a precedent and are 
allowing Mr. Bhupesh Gupta to make a speech 
now, then you have to follow this practice in 
the case of other Members also. You cannot 
deny that privilege or opportunity to others; 
otherwise, you cannot allow Mr. Bhupesh 
Gupta to go on speaking now. 

SHRI BHUPESH GUPTA: I have no 
objection if you are also allowed time. I never 
objected when the Chair allowed others _ . . 

SHRI SHYAM LAL YADAV: j was nojt 
telling you. I was saying it to the Chair. 

MR. DEPUTY CHAIRMAN: Mr. Bhupesh 
Gupta is supposed only to present a petition 
which is on the Order Paper. But he is making 
a speech here. 

SHRI BHUPESH GUPTA: They are angry. 
They are angry because they are suffering 
from price rise; they are suffering from 
unemployment. They want relief. In this 
particular situation, we find discontent and 
frustration of the people are being exploited by 
certain right reactionary forces. We are against 
that also. Therefore, I appeal to the 
Government through you that tlhey should 
stand by the people anc* the mandate which 
they have given. Government will have to see 
that the pledges and promises they gave to the 
people are implemented and monopolies are 
nationalised  

MR. DEPUTY CHAIRMAN: The House 
stands adjourned till 2 P.M. 

The House then adjourned for 
lunch at ten minutes past one of the 
clock. 

The House reassembled after lunch at two 
of the clock, MR. DEPUTY CHAIRMAN in the 
Chair. 

THE APPROPRIATION (RAILWAYS) 
BILL,  1973 

THE APPROPRIATION (RAILWAYS) 
No. 2 BILL, 1973 

MR. DEPUTY CHAIRMAN: Now, we 
have to take up the Appropriation (Railways) 
Bills. I think we can take up both the Bills 
together. 
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THE DEPUTY MINISTER IN THE 

MINISTRY OF RAILWAYS (SHRI MOHD. 
SHAFI KURESHI): Sir, I beg to move: 

"That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1972-
73, for the purposes of the Railways, as 
passed by the Lok Sabha, be taken into 
consideration." 

Sir, I also beg to move: 

"That the Bill to authorise payment and 
appropriation of certain sums from and out of 
the Consolidated Fund of India for the services 
" of the financial year 1973-74 for the purposes 
of Railways, as passed by the Dok Sabha, be 
taken into consideration". 

Sir,    I    do not want to    make    any speech   
at   this   stage. 

The questions were proposed, 

DR. K. NAGAPPA ALVA (Mysore): Sir. . 
. . 

.     SHRI        DEBANANDA AMAT 
(Orissa): Sir, I want to draw    your attention 
to a very serious matter. 

MR. DEPUTY CHAIRMAN: No question 
of drawing my attention. I have called Dr. 
Alva and he is to speak now. 

SHRI DEBANANDA AMAT: Sir, it is a 
serious matter. 

MR. DEPUTY CHAIRMAN: If it is 
pertaining to the railways, you can speak on 
that later. 

SHRI DEBANANDA AMAT: No. This is 
something different. 

MR. DEPUTY CHAIRMAN: Then you 
cannot   speak.    Yes, Mr.   Alva. 

DR. K. NAGAPPA ALVA; Mr. Deputy 
Chairman, Sir, the Indian Railways in the 
country is the biggest public sector project. 
Sir, it is not an ordinary project, j say that this 
is a vast organization—the biggest transport 
line, the lifeline of the country. With the 
traffic receipts of over Rs. 1200 crores, it 
plays a vital role in our country's economic 
development, and that, too, a positive role. 
Sir, it is also a public utility organization. 

There are 1.7 million workers. And if you 
take their families into consideration, it comes 
to one crore of the population. Welfare 
measures are there and so many other things 
are there which are connected with the socio-
economic and also the cultural development of 
this country. 

Sir, the way the Central Government has 
given its assistance and help and also the 
cooperation of the State Governments, which 
is very necessary, are not at all to be admired, 
because, Sir, recently the Railways have 
become an easy and the main target of 
agitational movements and mass upsurges of 
the people and the protection that has been 
given is not at all satisfactory. The main rea-
son is that we are considering all these things 
from the political standpoint and also with 
political motives. Sir, I must again say that it 
is very necessary that this great project, which 
has become an institution of institutions, must 
be developed. It must have a developmental 
strategy to meet the challenge of a vast change 
in the developing economy of our developing 
country. For that it is not a question of money. 
I must say once again that it is necessary that 
preparation from this year itself must be made 
and necessary programmes must be had, so 
that in the 5th Plan they may achieve not only 
the targets but give satisfaction to entire India, 
because it has regional imbalances, it has 
inequalities that have to be    set 
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[Dr. K. Nagappa Alva] 
right. India is a rich country, but 
people are poor. It is unfortunate, 
and this is because of our policies a'nd 
programmes. I say that the Indian 
Railways is the only transport system 
ot moving men and goods. This is 
the only way in which regional im- 
ba.ance can be set right. For that it 
is very necessary that there are rail 
way lines to all the corners, particu- 
1 the  backward    regions,  of this 
country. 

Sir, on this occasion, painfully I submit that 
there have been six changes of Ministers 
during the last 5 years as a result of re-
shuffles. It is wrong; it is bad for democracy, 
experimenting with democratic setup and 
democratic and administrative machinery. 
After all, it is necessary for an} one to gain 
experience and then give the lead in the 
administration. I do not want to go into that. 
Very great personages have occupied the 
position of the Minister. My only satisfaction 
is that at least now a very fine gentleman, Mr. 
Mohd. Shan Qureshi continues to be in that 
portfolio. 

SHRI DAHYABHAI V. PATEL (Gujarat): 
Who is permanent in this Government? 

DR. K. NAGAPPA ALVA: Destruction of 
railway property has been going on and the 
cost of operation has gone up. Sir, I find fault 
with the Government. Costs have naturally 
gone up because the cost of living has gone 
up. It is because of the vicious circle created 
by inflation. The Central Government is 
responsible for the price rise because they 
have not taken any actions against inflation. 
Deficit-financing is also responsible for this. 
My only appeal to the Railway Ministry is not 
to let any deficit financing at least in the 
Railway budget. 

Sir, the cost of operation has gone up by 
Rs. 47 crores. We must have a vision of future 
India and for that I am saying that the 
Government must 

come out to subsidise some of these services 
also. My own feeling is—I am sure many will 
share that feeling— that the railways must run 
as a business venture in general and venture 
with an adventurous spirit. A comprehensive 
long-range plan is necessary for that. The 
encouraging thing is that it has a good infra-
structure which has been built up very 
honestly. Improving the operational efficiency 
is needed very urgently. Only 5 crores of 
rupees have been spent on passengers' 
amenities like sanitation, cleanliness and 
supply of water. This must be increased. 
About the food supply, I will say: let it be 
good, let it be nutritive and let it be clean. 

Then, staff amenities get about 1 crore of 
rupees. These are very necessary things. The 
Government must take the care of the children 
along with other programmes. Maybe there are 
certain statutory obligations, but it is necessary 
that the Railways must go ahead in all these 
things. I find that 20 crores of rupees have 
been provided for the Railway Plan. So the 
plan spending will be much lower in 1973-74. I 
appeal that it is necessary that developmental 
spending should be more. On the other hand, 
there must be a curb on non-developmental 
spending. I say that the Railways must be run 
as a business venture. The Government has a 
complete monopoly of this all-important and 
vital transport system and no one can compete 
with them. 

About the railway police, I will say that a 
military force with a vigilance cell attached to 
it is the most important thing. There is loss of 
Rs. 13 crores in suburban railway service. 
How can this be set right and why should the 
Government run at a loss? Is it subsidising any 
section of the people? This must be looked 
into. About the metropolitan transport projects 
in Calcutta, Bombay, Madras and Delhi my 
own opinion is that it Is imitating the West, 
and making us more and more modern and 
ultramodern 13 not good.    Please postpone 
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these things and spend this amount for 
bringing about a network of railways to the 
backward areas. 

Then there is the menace of alarm chain 
pulling and the offences under this are 600 per 
day. I suggest, take courage to take away these 
alarm chains. So far it is only the antisocial 
elements who have been thriving on these 
things by using these. Try to use, in this age of 
science and technology, some device by 
which those people can be caught and pro-
tection could be given to others. 

Then, Sir, ticketless travel is another 
menace. So -many people travel without 
tickets. If you see the statement of last week of 
the Minister, in 1971 it is 16 lakhs and in 
1972 it is 18 lakhs. Yesterday in the papers 
we saw, and even here there was a discussion 
to some extent, about the CPI organising a 
demonsrtation in this capital city and getting 
thousands of people. 

SHRI MAHAVIR TYAGI (Uttar Pradesh);   
Without tickets! 

DR. K. NAGAPPA ALVA: Sir, I am 
prepare to say on oath, tin at thousands of 
people have come to this capital city without 
tickets; they have become ticketless travellers. 
If they are not put down it will be a dangerous 
precedents if all the other political parties also 
are to take their line, I am sure other parties 
which believe in democracy will never stoop 
to this dirty level. And it is a dangerous 
trend—danger to democracy, danger to the 
civilised life of the country a"nd also danger 
to the railway system itself. And here, as if it 
was a time-bomb, the great leader of the Com-
munist Party, Mr. Bhupesh Gupta introduced . 
. . 

SHRI DAHYABHAI V. PATEL: Ally of 
the ruling  party! 

DR. K. NAGAPPA ALVA:... a petition. 
He made a speech also, making much of the 
demonstration and the organised effort.    And,    
Sir, 

there is no doubt that thousands of people 
have come; they are organising this i dare say, 
there is the hand of the ruling Congress, the 
ruling party of this country; they are hand in 
glove with them and the Communist Party is 
an appendage of the ruling party and it is a 
demonstration against the Opposition parties. 

MR. DEPUTY CHAIRMAN: Now you 
must wind up. 

DR. K. NAGAPPA ALVA: Sir, two Bills 
are being taken up together. So, please... 

MR. DEPUTY CHAIRMAN: That is why. 
You have taken nearly 20 minutes. 

SHRI NAWAL KISHORE (Uttar 
Pradesh); The Business Advisory Committee 
lias allotted one day for the Railway budget. 

MR. DEPUTY CHAIRMAN: Actually it is 
for both the Bills together. There is a long list 
of names.    So... 

DR. K. NAGAPPA ALVA: Sir, please... 

MR. DEPUTY CHAIRMAN: Yes, yes,  
continue. 

SHRI NAWAL KISHORE: He i3 the only 
speaker. Sir. Nobody else. 

DR. K. NAGAPPA ALVA: Sir it looks as if 
the CPI has taken the monopolist contract of 
an attempt to prove to the people that they are 
the only patriotic people; they have taken the 
monopolist contract, it seems, of patriotism 
and nationalism. Sir, during the last few 
months we have been seeing attacks after 
attacks against all the Opposition parties. I 
only wish to say that the 'garibi hatao' slogan 
is dead and now they have started 'Opposition 
hatao'. We accept this challenge, we are 
prepared to do anything, to sacrifice, to save 
democracy in this country. 

Sir, the black market on the sale of tickets 
and all other malpractices of merchants and 
traders are there. Apart from that what we 
find is the 



 

[Dr. K. Nagappa Alva.] 

;xcuse that was being given by the MQnistry 
previously that the Indian Railways Act has 
not been amended properly. The Indian 
Railways Act was passed in 1890. Now 82 
years lave passed and I will only say that 
there must be a comprehensive Act. It is not 
only the amendment of the ftict but there 
must be a comprehensive Act. 

Then, Sir, 60 per cent of the total 
expenditure goes towards salary and wages. 
Ways and means can be found and should be 
found t° bring this Expenditure down, it can 
certainly be brought   down   below   50  per   
cent. 

Then, there is the policy of converting 
metre gauge into broad gauge. I wish that 
policy would be pursued and the projects 
completed at the earliest possible time. Here I 
say that the Hasan-Mangalore conversion 
must be completed at the earliest possible 
time. Regarding the other railway lines of 
Mysore, I do not want to repeat them, you 
know them. Let that be done at your earliest 
possible time. There is a feeling now that 
whatever the Government does there is some 
disparity between the north and the south. I 
only say that justice may be done to the south. 

About the -west coast railway, Sir, Bombay 
to Kanyakumari is a very important project 
from another stand point. When I talk of 
Kanyakumari [ am reminded of Swami 
Vivekananda. He had the divine wisdom and 
God realisation there. It is very necessary that 
that line also be taken up at the earliest 
possible time. 

MR. DEPUTY CHAIRMAN: Now pou 
must wind up. The train mist stop  
somewhere. 

SHRI DAHYABHAI V. PATEL: The 
>rakes are failing. 

DR. K. NAGAPPA ALVA: As I laid 
earlier, I once again say that [ndia is rich. It is 
a rich country but 

its people are poor and the railway system is 
the only solution if properly developed. It 
should be prepared to meet the challenges of 
the times so that the people, particularly the 
poorer people, the rural people, may be given 
opportunities and facilities to move about and 
build up their own strength, so that they can 
contribute to the greatness  of  this  country. 

Sir, 1 will now be very short in just saying or 
even summing up that the Railways should run 
as a business venture generally. Improving the 
operational efficiency is an urgent need. 
Surveys of the past should be looked into. New 
surveys have to be made to correct the 
imbalances and to bring up the people in the 
backward areas. Staff amenities etc. have to be 
provided. The Central Government must 
subsidise some of the services of the Railways 
and passenger amenities must be given. For 
that a certain amount must be set apart and 
greater facilities should be provided to make 
the third class passengers comfortable. 
Developmental spending should be more and 
more and there should be cut in non-
developmental expenditure. I say at least Rs- 50 
crores more should be spent on developmental 
work this year. About the Railway Protection 
Force we have to strengthen it and my 
suggestion is it must be a semi-militant force 
like the Border Security Force with a vigilance 
cell attached to it. And it must be made 
compulsory on the part of the State 
Governments to give the fullest co-operation to 
the Railway Department in all its ventures. A 
comprehensive Railway Act is necessary. 
Alarm chain pulling, j say once again, must be 
put down and my suggestion is that alarm 
chains should be removed with courage. All 
attempts should be made to put down this 
menace. Ticketless travel, I need not say, is a 
menace and it is for them to see that this is put 
an end to. Preventive measures should be taken 
and determined effort is needed to put this 
down. Whoever is involved, whether 
individuals or political parties, should 
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be punished ruthlessly so that people will 
realise their true sense of duty. Operational 
expenditure must be brought down and 
special attention given to South India and to 
the west coast railway. With prayers to 
Swami Vivekananda and Mahatma Gandhi I 
conclude. 
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possible so (that suqh express services can be 
introduced. In addition to connecting 
Ahmedabad, this line also connects the capital of  
Rajasthan  with  Delhi." 

"

The existing rail track in north Gujarat 
between Palanpur and Ahmedabad is 
heavily saturated, as a large number of 
trains move in both directions. This region 
ia well developed from agricultural and 
industrial points of view and offers a large 
quantum of traffic and frequently due to 
shortage of wag°ns as well as shortage of 
track capacity, the Railway Administration 
finds it very difficult to clear the traffic 
offered at important centres like Unjha, etc. 
This line connects Gujarat with the capital 
of the country and in accordance with the 
existing policy of providing fast train 
connections between the capitals of the 
States and the Centre it is necessary to 
convert this  track   into  BG.   as   quickly  
as 

 

 
"This line would be a very important line 

for this region which is very rich in mineral 
wealth and in agricultural products and in 
view of the petrochemical complex and 
other industries coming up in this area and 
due to 'green' revolution, this area offers a 
great volume of originating traffic. Also 
important ports like Bhavanagar, Okha, 
Por-bandar, Veraval, Bedi, etc. contribute 
in  attracting  large  traffic." 

 



 

SHRI SARDAR AMJAD ALT (West Bengal): 
Sir, I rise to support Bills No. 9 and No. 10 of 
1973 relating to Railway Appropriation and with 
regard to Bill No. 10, I would like to draw tlhe 
attention of the hon. Railway Minister to item 14 
where Rs. 36,76,55,000 this House will have to 
vote for construction of new railway lines as 
capital and depreciation reserve fund all over the 
country. With regard to this, I should like to 
observe * that while the Railway Ministry is out 
to lay down certain new railway lines all over the 
country, in that event it will be very much 
expected and rather desirable that certain rules 
and principles should be followed. The principle, 
in my opinion, should be like this: In the interests 
of the entire national economy, we have the 
objective of having a speedier growth, and of 
equal distribution of wealth and opportunity to 
all the parts of the country while laying new 
railway lines, and the Ministry should I00** after 
those particular spots which have been so long 
marked and categorised as backward areas. 1 
know that there are particular spots in our 
country, not to speak of any particular State, 
where there is no railway line or there are States 
in which only six or ten miles of railway    lines    
have 

been there. So while this House will have to 
vote Rs. 36 crores lor the opening of new 
railway lines, I was requesting the hon'ble 
Railway Minister to consider as to what will 
happen about the backward areas. This is very 
essential inasmuch as it will boost up the 
economy of the entire country as a whole. We 
shall have to frame the infrastructure of those 
localities. The infrastructure cannot be well 
established unless there is some sort of 
arrangement of communication. If we want to 
have some agricultural development of those 
localities, if we want to have industrial 
development of these particular areas, the first 
thing that is very much needed is some sort of 
arrangement of communication. It is a sordid 
affair. So long as there are spots and areas 
where this communication system is not there 
there can be no development Therefore, while 
opening new railway lines I slhould urge upon 
the Railway Minister to consider which are 
those important backward areas where, first of 
all, by way of laying out new railway lines 
seme sort of economic infrastructure can be 
established. 

In this regard 1 would like to point out to 
the hon'ble Minister the pur-suasion which has 
been repeatedly made by the Government of 
Tripura for extending the line from Dharam-
nagar to Agartala. We have presently only 35 
KM of railway line. The extension of railway 
line from Dlharam-nagar to Agartala is very 
important inasmuch as two major industries 
are going to be set up at Kumarghat and in 
and around the vicinity of Agartala. They are 
going to have paper pulp project for the 
production of 300 metric tonne? of paper 
pulp. This is "now on the way to 
implementation. The other one is a jute mill 
which is proposed to be set up in and around 
the vicinity of Dharamnagar and Agartala. I 
am sorry, Sir, that though the Tripura 
Government has repeatedly been persuading, 
the Railway Ministry. Nothing is known 
whether it is going to be extended or not. 
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[Shri Sardar Amzad Ali] In this connection I 
may be allowed to submit that there are certain 
propositions made by the Government of West 
Bengal in regard to certain railway lines from 
Caning—Golabari (2) Laxmikantpur in 
Kakadip, and Hasnabad-Pratapadityanagar 
which constitutes the Sundarbans area. Certain 
preliminary survey has already been made. I 
would request the Railway Minister to expedite 
the job so that the very much vulnerable 
sections of our people, for whom the 
Government is every now and then, letting this 
country known that they are going to do certain 
good things for the development of these 
people, benefit. This is all my submission with 
regard to item No. 14. 

Coming to item no. 7 in Bill No. 10, it has 
been stated that for the working expenses we 
have to vote Rs. 185,54,39,000. Sir, we have 
seen that very frequently there is change in fuel 
policy, in so far as the Railway Board is 
concerned, I should -submit that since all the 
coal mines have been taken over by the 
Government itself the Government should see 
to it that there is no frequent change in the 
policy of price fixation in regard to coal. The 
Government will also have to see that there is 
no misuse of «oal by the employees, if I may 
say so, or rather there ia no misuse of coal by 
those persons who do not do any justice or good 
to the country or to the railway operation 
system as a •whole 

Sir, I would like to make a very small point 
to the hon'ble Minister with regard to a certain 
new system which is now being introduced on 
the South-Eastern Railway. The other day I had 
put a question in this House. I understand they 
are going to start a new system of train lighting 
arrangement On the S'outti Eastern Railway 
known as the end-ori-genera-tion system. Sir, it 
is probably known to the Railway Minister that 
the employees who were working before the 
introduction of this end-on generation system 
ruve developed some    sort of 

apprehension that their services might no longer 
be required or rather certain difficulties might 
arise in the ser_ vice which tlhey were rendering 
before the introduction of this system. They 
have demonstrated in several offices and they 
have also given certain memoranda to the 
Ministry, as far as i understand. So I submit that 
the Railway Minister should see that in these 
hard days not even a single employee is thrown 
out of employment or put to any hardship 
because of the introduction of the end-on 
generation system which is very welcome. With 
the advance of technological and scientific 
development in the world, we have also to go on 
modernising our system. I only submit to the 
hon. ^F Minister that the introduction of this 
system should have not adverse effect on any 
employee. 

Since the Railways are the largest public 
undertaking in our country, there may be 
certain pitfalls and there will be certain 
criticisms and diatribes. But we have got two 
dynamic personalities in the Cabinet 
Minister and his junior colleague. We have 
every hope that with their dynamism we can 
make better progress than we have been 
seeing so far. 

With regard to the railway siding 
arrangements in our country, I should submit 
that the existing arrangements are so out-
dated and so outmoded that modernisation 
will have to be undertaken immediately with 
regard to railway sidings. This is necessary 
for speedy transport, for speedy unloading 
and loading of goods. The railway sidings 
are also in a very unhealthy of condition. I 
would urge upon the hon. Minister to see that 
the railway sidings are extended and 
modernised to speed up loading and 
unloading of goods. They should be highly 
developed so as to gear up the present 
capacity to the highest possible limit. 

I would now come to one serious I 
problem which is now facing the I   people of 
my State, West Bengal, and 
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that is in regard to the Martin Light Railway. 
Repeatedly this question has come up in this 
House as well as in the other House and it has 
been demanded that this will have to be 
reopened. Sir, now we have been given to 
understand that a certain broad-gauge line will 
have to be opened, and it is open to the 
Government of West Bengal to pick and 
choose, whether broad-gauge will be there, in 
which fonm it will be run, whether it will be 
run by the Railway Ministry itself or by some 
joint collaboration, I would simply say that 
this was a commitment made by the leader of 
the party in a public meeting in the district in 
which this Railway was previously operating. 

SHRI DWIJENDRALAL SEN GUPTA 
(West Bengal): Before the elections. 

SHRI SARDAR AM J AD ALI: In an 
election meeting it was stated by the leader of 
the party that it should be seen that the Martin 
Light Railway or rather the railway 
communication system as was prevailing in 
those areas is not completely closed, so that 
the rural people will have their transport 
facilities a'nd communication facilities. Sir, the 
matter is very much under speculation. The 
people of West Bengal are very much 
aggrieved at the gesture of the Railway Min-
istry with regard to this matter. Therefore, I 
urge upon the Railway Minister to declare as 
to what they are going to do. It is no use 
leaving it entirely to the decision of the State 
Government. Since the railway undertaking is 
and happens to be a Union subject under the 
Constitution, the Railway Ministry will have 
to take certain decisions and not think whether 
the State Government will have to be involved 
in it and wh ether they will have to take a 
decision and only then the Railway Board will 
come into the picture, etc. I know there are 
very strong reasons and very strong grounds 
which can be advanced by the Railway 
Ministry to say   that 

this railway cannot be operated by the Railway 
Ministry because it will not be a viable unit. I 
know this is a very valid reason. I being a 
member of this House definitely I cannot insist 
that the Government should go on taking up 
ventures in which they will have to subsidise a 
certain amount which will be colossal. That I 
cannot say. But then with regard to the diffi-
culties suffered by the people of the two 
districts, Howrah and Hooghly, something 
should be done. All over the country we find 
there are several uneconomic branch lines. The 
Government will have to give second thoughts 
on the issue and declare its policy here and 
now as to whether they are going to operate 
this line, and, if they are going to operate it, 
then, in which form, whether in this area or in 
that area, whether the entire amount wlhich 
will be required will be met by the Union or it 
will be shared by the State Government. On all 
these details the Government will have to 
declare its policy here and now. While 
replying to the debate, I hope, the Government 
will make an announcement in this respect. 
Sir, without making any further observation on 
this, I submit that I support this Bill. In spite of 
the difficulties which are there in the way of 
this largest public undertaking of this country, 
I expect that with the dynamic leadership of 
the two Ministers in the Railway Ministry, the 
Railways will make a much greater progress 
with a certain amount of new outlook, with a 
certain infrastructure in the areas where there 
is no infrastructure at all so that modernisation 
can take place in the railway system, in the 
system of carrying goods, transportation of 
passengers, storage,  railway siding,  etc. 

With these words, Sir, I thank you and 
support this Bill. 

SHRi DAHYABHAI V. PATEL: Sir, I am 
afraid I cannot be very enthusiastic about the 
Railway Budget as my two predecessors have 
been. It is customary when discussing the 
Railway Appropriation Bill that a Mem- 
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[Shri Dahyabhai V. Patel] ber   highlights   
matters  pertaining   to his constituency and his 
area.    In the present  case  I  wish to  say  that 
the railways have failed in their primary duty of 
helping the administration of providing work 
for unemployed people and people who are hit 
by the recent drought and famine in Gujarat,   T 
do not know how it is, whether it is the other 
Budget which has  taken  away the Money, 
whether the railways could not find time or 
could not find money or programme for 
completing so many pending works.     I  can 
rattle  a long list  of  such  works,     I do  not  
know whether I lhave the time.   Kandla line 
from Delhi or from Kandla to Ahme-dabad 
which was supposed to be    a Defence 
programme as it was envisaged from the 
beginning, was scuttled by somebody who was 
no friend of this country, who has always 
scuttled very important  programmes  in  this  
country.   I do not know for whose benefit he 
did so.    We have a metre gauge line   instead  
of   a   broad   gauge   line. The importance of 
this line came to us during the recent conflict    
with Pakistan.     Then  we  have  the     
drought programme, the drought relief    pro-
gramme.   I do not know why no programme 
has been taken up by    the Railway   Ministry   
in     the     drought affected areas of Gujarat, 
Saurashtra and Rajasthan.    It would be a    
good investment  and it     would  pay  very 
good dividend besides giving immense relief to 
people who need it.    I support   what   our  
young   friend   behind said that every year 
after the monsoon the  railways  get  washed     
away     in Gujarat   and   crores   of    rupees    
are spent  in  remaking temporary     lines, 
diversions and then connecting    them back to 
the original lines.   About tihis time most  of 
the  lines     very  nearly have  been  connected   
or  reconnected and in two months we will 
have monsoon   and   these  lines  will   again  
get washed    out.     The   same   will   again be 
repeated with regard to Narmada bridge and 
there is the Tapti   also in that area.    Have 
they got no imagination in the Railway Board 
or in the Railway   Administration   or   in     
this 

huge structure that is there?    Somebody said 
that the Railway Board is a White elephant and 
should be done away   with.    I   am  not     
inclined   to agree with that view.    There are 
so many experts there with so much experience  
in  the  railways     all     over India.    The  
Railway  Board  with  all these experts should 
be able to provide a solution to this one    
problem that  comes  up   every  year     and   
on which   crores   of   rupees   the   country 
loses.    The cou'ntry loses not only by way of 
destruction of public property,  crops and so 
many other  things, but  by  dislocation  of 
traffic     which upsets the entire business    
resulting in national loss.    Can they not rind a 
permanent  solution  to  this  problem? Could 
they not have taken up    construction work just  
now  when     the Government  is  out to  find 
work for people affected by drought and 
famine in this areas?    This is either lack of 
imagination  or  total  failure  on     the part of 
some people who should have known  better  
and who     should     do better. 

Generally Railways are doing well. Tlhey 
are making profit. How are they doing it? How 
fast are the fares going up everywhere? Look 
at the fares that were there three years ago or a 
little more—say 8 or 10 years ago. Are you 
giving the passenger good return on his 
money? I am afraid I do not feel happy or 
confident even to say 'yes'- The Rail" way services 
are deteriorating every day. 1 happened to 
travel a few weeks ago by one of the trains 
which wag supposed to be the pride of India, 
namely, Frontier Mail. It was once the cleanest 
train, most punctual, with efficient staff and a 
dining car where tlhe food served was what the 
people would like. Now what have you re-
duced it to? There is no dining car. You cannot 
get even a cup of tea on the train when it once 
starts moving. Not being able to get a cup of 
tea, I went to the stall to get it. Before the man 
there was able to make tea for me, the train 
started moving without the whistle from the 
Guard or from  the engine.     There  were  
some 
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good passengers standing and they told me: 
"You will miss your train". Then 1 ran back 
without taking the tea.... 

SHRI A. G. KULKARNI (Maharashtra) It 
must be an automatic train. 

SHRI DAHYABHAI V. PATEL; All such 
things have gone to Poona and Maharashtra.     
There is no automatic train in     Gujarat.     
Nothing     moves there.    If you come, 1 will 
show you. The   point   is,   what   was   the   
Guard doing?    What was the engine  driver 
doing?    Did the engine driver forget y to blow 
the whistle?    Normally    the Guard   gives the 
signal an^ blows his whistle.     Is  it for  the 
passengers to watch   and  shout:     "The     
train     is moving.   Come back.   You will be 
left behind".    This is  my own    personal 
experience only a few weeks ago.    I am   not  
narrating  a  cock  and     bull story  of many  
days back.     This     is happening  every     day.     
Are     these Railways  run  for  the  service of 
the passengers  who  pay,  or     are     these 
Railways  being  run  for  the     people who 
serve in the Railways and    for their   
convenience   only?      This   is   a 'matter 
which the railway administration should really 
find out.    We hear all sorts of things, about the 
complaint books and so on.    But, Sir,    I 
would like somebody to go to these    trains and 
find out whether these complaint books are 
really there.    And if there is any complaint 
book, perhaps it will be at the station.    Does 
anybody ever care to read what is written in    
the complaint book?    Has any action ever been 
taken?   1 have myself complained several times 
and now I have given up in disgust because this 
railway administration is not  going to improve 
nor  doeg it want  anyone  to improve it. 

Now, Sir, somebody spoke about the 
dynamic Minister. Now, the dynamic 
Minister has brought 47 thousand 
people from Bihar to Delhi ----------- 

SHRI MAHAVIR TYAGI: Without 
tickets. 

SHRI DAHYABHAI V. PATEL . . . with 
his friend, in co-operation with his friend here 
who is absent now. Both of them conspired to 
bring to Delhi all those people to take part in 
the demonstration and I do not know whether 
they bought the tickets or not.. 

SHRI RANBIR SINGH: (Haryana): Witlh 
tickets. 

SHRI DAHYABHAI V. PATEL; One ticket 
for how ma'ny people? You must see that 
everyone pays for it-SHRI MAHAVIR 
TYAGI: They must have been collected at the 
gate and it can be examined whether the 
number of the tickets tallies with the number  
of  the  passengers. 

SHRI      S.       3.        MARISWAMY: 
(Tamilnadu):    He    meant the     platform 
tickets and not the train tickets. 

SHRI DAHYABHAI V. PATEL: I arm 
prepared to believe that some of the tickets 
were purchase,} out of the profits of the 
woollen rags! The same Minister, the woollen 
rags Minister, has been shifted here. After 
getting a reward from the woollen industry, he 
has now come to the railways. What is he 
going to give us? 

Sir, I was telling the story about the 
Frontier Mail. There used to be an attendant in 
every First Class compartment. Today, Sir, 
they have gone and this is how they are 
helping the unemployed people! There is one 
attendant in every compartment and if he is 
not available and if you complain it is stated 
that he has gone to the other compartment. 
But actually, Sir. he is nowhere in the 
railways! This is how the whole Railway ad-
ministration is being run. How can one feel 
happy about the way in which these things are 
done? The whole thing heeds to be changed 
and the whole spirit of the railway ad-
ministration needs to be changed. The whole 
outlook of the railways requires to be 
changed.   For whom is it 
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[Shri Dahyabhai V. Patel] 
run?    Is it run for the country and 
for the passengers who pay or is it 
not?   If it is run for the country, then 
the policy must be changed m such a 
way it will serve the    people.    The 
example is    the    recent    flood    and 
drought     situation.     Why     was the 
railway      machinery      not      geared 
up      and     made      useful     in     the 
drought      relief      works    and parti 
cularly   the  works  that  would   help 
the   people   in   a  permanent   way   in 
different parts of the country?    These 
were  also  totally neglected  and  we 
are  making  a    big  show    of  taking 
water  to  places in tankers!    This is 
the show we -make of ourselves when, 
after   twenty-five   years   of  freedom, 
we have to take water to remote vil 
lages  in  tankers!    The    people  have 
to stand in queues for a drop of water 
as the people in Delhi stand 'in queues 
for  a  bottle of milk in the morning. 
Sir, this is a very sad commentary on 
the railways and I am afraid I cannot 
complement them or say anything in 
favour of the railway administration. 
There is something totally wrong with 
the railways which needs to be over 
hauled  from  top  to  bottom,  particu 
larly when you remember the amount 
of  corruption  that  goes  on  at  every 
stage. , :• 

MR.   DEPUTY   CHAIRMAN:     Yes, 
Mr. Kulkarnii 

SHRI A. G. KULKARNI; Sir, my 
colleague, Mr. Dahyabhai Patel, without going 
into the merits or without any justification for 
making some observations, has generally 
branded the railways as corrupt and said that 
there is mismanagement and all that. But he 
ought to have seen that the Railways are 
improving and he ought to see the merits.... 

SHRI DAHYABHAI V. PATEL: Why 
don't you confine yourself to your remarks 
only? Why do you refer to my remarks? 1 
have been making these remarks for the last 
eighteen years and my speeches are on the 
record and you can see. Is there any 
improvement   at  all?     Can  you  say 

that there is any improvement at all? You go 
on making our 'tali bajao' speeches and 
confine yourself to your remarks.    Why do  
you refer to me? 

SHRI A. G. KULKARNI: Sir, as you 
know, this Appropriation Bill is an occasion 
for highlighting particularly the  local 
problems. 

At the outset, I have already congratulated the 
Prime Minister, that now I also take this 
opportunity that the Government, particularly the 
Railway Ministry, has taken a very com-
passionate view about the drought conditions in -
my State and prepared ground for such a step. 
They have provided the funds for initiating the 
Konkan railways and other railway lines, for 
which I have already expre- * sed my 
gratefulness. But, Sir, I want to know from the 
Minister while replying, when this phased 
programme of actual construction on these four 
line's, which has been announced, is going to be 
undertaken a'nd commenced in the present 
drought conditions. That is very important, Sir, 
because announcement does not bring relief and 
succour to the needy. I wa'nt the Minister to 
make a categorical statement about the phased 
programme because, Sir, the time between Jan-
uary and February and December is very 
important when more people will * be employed 
on drought relief operations. 

Then, Sir, I am fully aware that the 
Railways are improving. But there is still 
scope for improvement. That aspect I a-m not 
going to forget. 

I want to highlight two or three matters for 
the Minister's consideration. 

One is about the operating ratio of the 
Railways. I want to highlight the over-
expenditure in the railways causing the high 
operating ratio of the railways. The Public 
Accounts Committee and some other agency 
also have given figures confirming the ratio. I 
find, Sir, that year by year the expenses or the 
operating ratio of the railways are going up, 
and there 



 

are very few occasions when you see that the 
railways are becoming a commercially 
profitable concern. I have got certain figures. 
But this is not the occasion. I want only to 
state that your budget estimates show an 
under-estimate o'n operating ratio and white a 
childs are worked out the operating ratio £oes 
up. As per my information, in 1971-72 you 
estimated 82.7 but you touched 83.3. In 1972, 
the estimate was 81.8 and you touched 83.7. 
In 1973, I don't think it will be below 85. if 
this is the operating ratio, how do you expect 
the Railways to make the profits or efficiency 
of the railways? 

Then, Sir, another aspect is ticket-^less 
travel, which is increasing. Apart from what 
my friends said about tickets not having been 
purchased by tihose who have come to Delhi 
from outside for today's demonstration, which 
I do not know—it is for the Government to 
clarify—I say that roughly 26 crores of rupees 
are lost in ticketless travel, and the Govern-
ment and the Ministry is not able to bring it 
dowh. We see that on our side, between 
Bombay and Poona and other areas, more 
people are employed. But the amount has not 
been brought down. I want to know from 'the 
Minister what positive steps are being taken 
whereby this colossal loss of Rs. 26 crores can 
be brought down. 

Another aspect which I want to 
highlight is the Public Accounts Com 
mittee's observations on pilferage. We 
also in this House have so many times 
talked about this, and I think Mr. 
Qureshi also will agree with us in 
private that the moral responsibility 
is of the railway staff. He will agree 
bacause he is laughing; that means 
he agrees ...........  

AN HON. MEMBER: Smiling, not 
laughing... 

SHRI A. G. KULKARNI: Naturally he 
agrees that the responsibility of pilferages is 
on the railway staff. Antisocial elemente are 
there,    but they 

are in league. The initiative comes from the 
railway staff. We know this on our side. Any 
spares, any amount of copper or any amount 
of gun metal is available from railway yards 
and railways workshops. Therefore, the 
pilferage figures are very high. I would like to 
know exactly what steps have been taken to 
remove the pilferage and what is the amount 
of pilferage during the last two or three years. 
From the figures I have got, I can say that the 
increase in pilferage is from 15 crores to 30 
chores of rupees or something of that order. 

I want to bring up two other matters before 
bringing up my important suggestions 
regarding my constituency, where people are 
facing difficulties because of the Railway 
administration's policies. Another aspect is 
about the policy of laying new railway lines. 
Sir, Mr. L. N. Mishra is on record to have 
announced at Patna that his criterion for 
laying new lines is not profitability but the 
backwardness of the region and the necessity 
of the community. He has given a new orien-
tation  to laying new railway lines. 

On the basis of my talks with some of my 
friends who were in charge of railways  and my 
own information,  I know that it is said that 
during   the British period the railways were 
able to lay new lines up to 800 miles. I do not 
know whether after the independence  during   
the   last  25   years,   we have been able    to 
lay such railway lines. The record must be with    
the Raliway Ministry. We have to    find out 
why there is such lacking, where the defects are  
and how the defects are going to be remedied. 

Sir, there was an assurance given by Mr. 
Qureshi about the long standing grouse in my 
area, particularly to take the Sholapur line up 
to Poona and Miraj, to take them out of the 
purview of the South Central Railway and to 
put them under the Central Railway because 
of the affinity and because of the efficiency 
which will be achieved out of these new zones 
being created with headquarters 
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[Shri  A.  G.  Kulkarni] 
at Poona. Mr. Qureshi told me that a 
Committee was being appointed. I do not know 
what happened to that Committee. I am 
receiving so many letters asking whether that 
Committee has been appointed because so 
many people of that side want to give evidence 
before that committee to justify it. I said it at 
that time also. Mr. Chinai opposed me and it 
was Mr. Patil's vendetta against Maharashtra 
that forced him to take out this larger chunk 
from Maharashtra and join it to Hyderabad and 
Madras. At that time, it was South Indian 
Railway. He created a new Zone called South 
Central Railway. Mr. Qureshi promised me at 
that time and nothing has  happened   till  now. 

There is another suggestion for Mr. Qureshi 
to consider. The passengers and the travelling 
public are put to great inconvenience on the 
new broad gauge line between Kolhapur and 
Poona. The point is that the train— 
Mahalakshmi Express as it is called after the 
name of great goddess— leaves Kolhapur 
round about midnight, reaches Poona round 
about 7 A.M. and reaches Bombay round about 
12 o'clock. This is how the passengers and the 
public are inconvenienced. The train reaches 
Bombay at 12 o'clock. It helps neither the 
trading communities nor the people in 
industries. I think Mr. Qureshi is going to give 
me the stock reply that there is no line capacity 
between Poona and Bombay to run the  train 
fast. 

I am giving you a very practical suggestion. 
This Mahalaxmi Express can be run as a Janata 
instead of as the Foona-Bombay Mail. 
Previously there was a mail starting at 7.25 and 
reaching Bombay roughly around 11.45. There 
is another Janata which leaves Poona at 6 
o'clock and reaches Bombay at 10 o'clock. I 
would only request you to see that this 
Mahalaxmi Express leaves Miraj or Kolhapur 
round about 10 o'clock so as to reach Poona 
round about 5.30 in the morning; make it a 
Janata. Now you are 

going to make it a mail. Instead, make it a 
Janata. If you make it a Janata, then   the   
travelling   public   around Bangalore-
Belgaum—that is, the whole Mysore  track—
and  the hinterland  of Western Maharashtra 
will be immensely  benefited.  Mr.   Qureshi,   
if    you change  this  Mahalaxmi  Express  into 
a  Janata  instead of running it  as  a mail, 
please allow it to run as a Janata Express 
between Poona and Bombay. That will  help  
us     immensely.    We thought that it will 
reach Bombay by 9  o'clock if there is no line 
capacity till Bombay.    Only do us this favour 
so   that   the   passengers   will  be   immensely 
benefited.    I do not want to ask for any other 
deviation.     It   will fit into  the  present  
working of    the railways. Nothing more I am 
demanding.   You can run it as a Janata Ex-
press because for Janata already the line 
capacity is there between Poona and Bombay.    
That can be done. 

Then, about the working of the Railway 
Board, in the usual favourite way the usual 
favourite criticism was made by various Mem-
bers. An<j we also hear the usual reply from the 
Minister. The Minister says: "Ultimately, what 
is the Railway Board? We, the Ministers are 
superior." That is a myth. Mr. Qureshi, I tell 
you, it is a myth. You are not working as the 
boss of the Railway Board; fr you are being 
briefed by the Railway Board and how can you 
take action. .. 

SHRI  KRISHAN  KANT:   And    to 
make   wrong   statements. 

SHRI A. G. KULKARNI: O to hamesha 
hota hai: Now I am going to narrate a story 
which will show and prove that the Ministers 
are, just as we are, at, what is called, the 
mercy of the Railway Board. You are not the 
bosses of the Railway Board. It was no less a 
person than the Prime Minister of this country 
who made an announcement at Auran-gabad 
that some railway lines should be taken up. 
Why I am saying, this is to highlight the 
callousness of the Railway Board. The 
Chairman of the Raliway Board dared to 
question the 
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decision and the announcement made by the 
Prime Minister. I am highlight, ing this only to 
show how the whole machinery of the 
Railway Board was used for the purpose of... 

SHRI JAGDISH PRASAD MA-THUR; 
Was it a slogan or a decision? 

SHRI A. G. KULKARNI: That is for you, 
my dear friend. You have got yellow specs; 
that is not for me. Mr. Mathur, we know that 
when the Prime Minister speaks, it has some 
inspiration for us—something more than what 
is a sloga'n    to you. 

She made an announcement and it came in 
the papers. I do not know whether the 
Members of the Railway Board and the 
Chairman of the Railway Board ever read the 
newspapers— they may be reading their files 
only. That was highlighted in bold letters. It 
appeared in the Times of India of Bombay on 
the 9th and in the Economic Times also; it was 
published in bold letters. So much water 
flowed down the bridge after this announce-
ment was made. Mr. T. A. Pai called a press 
conference; he, along, with higher railway 
officers had a discussion with Mr. V. P. Naik. 
Mr. Naik went to Mr. Pai's home for breakfast 
because he thought that by going to his home 
he would be able to hammer it out nicely. 
Everything was discussed and we were told 
that on the 30th itself it was coming before the 
Cabinet. Later on the information was given 
to us that it was not on the agenda because it 
did not reach in time—it is possible. So, we, 
the innocent people of Maharashtra have beeji 
just hearing all these stories.... (Interruption) 
.. You will be surprised to know what the 
truth in it was. 

MR. DEPUTY CHAIRMAN: You are not 
so innocent. 

SHRI A. G. KULKARNI: On the 23rd 
there was a Cabinet meeting Then, the 
programme for the inauguration of the 
Konkan Railway was announced with fanfare. 
Mr. T. A. Pai 

was to be the host and Mr. V P. Naik, Mr. 
Chavan, everybody was to be there. The date 
was fixed and it was a great occasion for us, 
the innocents in Maharashtra. 

Actually, Sir, nothing happened. When the 
Railway Budget came up, when Shri L. N. 
Mishra announced the Budget, there was no 
reference to the Konkan Railway line. When 
somebody asked what happened to it, he said: 
What the Konkan Railway is, I do not know. 
No provision was made. 

Now, I want to know from Mr. Qureshi, he 
will have to make a note of it specifically, I 
am alleging something, whether your 
Chairman of the Railway Board wrote to the 
Cabinet Secretariat about it and, if so, what 
was the nature of announcement made? Was it 
done before the presentation of the Railway 
Budget? Then, Sir, the Cabinet Secreteriat in-
formed the Railway Board that this was an 
announcement made by the Prime Minister. 
Yet the Railway Board Chairman had guts to 
announce at a press conference, before the 
Railway Budget was announced in Parliament 
that he did not know anything and no 
provision was made, he would enquire about 
all that. That is the history, that is a part of the 
history. The House knows it because it was 
debated here, it was highlighted here and Shri 
L. N. Mishra was sympathetic, he made an 
announcement. If that is the history, unless it 
is enquired into, no Parliament Member will 
be satisfied with the Railway Minister as-
suring that the Minister runs the Ministry of 
Railways. Then I will take it that the Railway 
Minister is a helpless spectator like Members 
of Parliament and the Railway Board 
Chairman is the real boss in this country of 
the Railway Ministry. 
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Shantivan the mortal remains of our late 
Pandit Jawaharlal Nehru lie in eternal peace. 
Whenever we happen to go there, we lay a 
garland in reverence to the memory of Chacha 
Nehru as we used to call him. Shantivan has 
now been turned into an open air latrine. I am 
not going to tell a lie. I have taken oath in the 
name of God. Hundreds of people go and pass 
their stool there. It is in violation of the 
sanitation rule. It is a bad thing. Had he not 
invited them to come without tickets? That is 
why I am saying. It should not have been 
do'ne.    He is responsible for that. 

MR. DEPUTY CHAIRMAN:    Speak 
about the Railways. 

SHRI DEBANANDA AMAT:   I have been  
given  a few minutes  to  speak. The   Railway   
Budget   is   very   silent about Orissa.    Out of 
the total tribal population of India,  14 per  cent 
live in     Orissa.      It    is    only    next    to 
Nagaland   on   the   railway    map    of India.    
Orissa is full of minerals and ores.      But no    
proper    attention is being paid.    There is no 
proposal to convert    the    metre    gauge   line    
of Mayurbhanja into broad gauge.    It is 
passing through the world-famous iron ore 
mines of Nayagarh.    Our Constitution says 
that the State shall take special   care   for   the    
economic    and educational upliftment of the 
weaker sections of the people, particularly the 
Scheduled   Castes  and  the  Scheduled Tribes 
and protect them from all forms of exploitation 
and injustice.   But you are only doing it in 
words but not in implementation; you are not 
removing regional imbalance and disparity.   
We have been hearing about this for the last    
25    years.       Orissa    is    always subjected   
to   the   vagaries   of  nature, drought  and 
flood.     But now in the name of drought, 
Maharashtra has got three new railway lines.    
Was it not proper  for   the   Government   to 
have at least a single line in Orissa?   It   is 
only in the Railways    that    this    is 
happening. 

Another  point is,  the Adivasis  and the 
Harijans are not treated properly 
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[Shri Debanand Amat] in the railways. I have got 
14 representations from the Adivasis and the 
Harijans. I am just sending a copy to the hon. 
Minister. How long will this continue? There is a 
specific provision for reservation for them, 15 per 
cent for the Scheduled Castes and 7 per cent for the 
Adivasis in all the cadres of services. But it is only 
in the Constitution, but it is never implemented. It 
should be implemented today. How long will they 
take? Like the negroes in America or the jews in 
Germany we are being treated. 

I am very sorry that no new railway line has been 
given to Orissa. We have got 39,000 square miles cf 
jungle, there are mines and minerals; 50 per cent of 
the iron ores comes from Orissa. But everything is 
done only from a political outlook. 
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SHRI DWIJENDRALAL SEN GUPTA 
(West Bengal); Mr. Deputy Chairman, Sir, I 
shall give certain very constructive 
suggestions for the Railway Minister to 
consider in the context of the difficult 
transport situation in Calcutta particularly. I 
have said on different "occasions in the past 
that all the passengers of Calcutta are dragged 
to the Howrah station which can be avoided. 
To meet the situation we are now thinking in 
terms of a second Hooghly bridge,  admitting 
that one    Hooghly 

bridge that exists now is not sufficient to cope 
with the traffic. There are seven trains from 
Calcutta to Delhi. The fastest train is the 
Rajdhani Express that leaves from Howrah. 
The next best is the Kalka Mail; that also 
starts from Howrah. The next best is the De 
luxe train; that also starts from Howrah. The 
next is the Delhi Express; that also starts from 
Howrah. The next is the Janata Express; that 
also starts from Howrah. The next is the 
Toofan Express; that also starts from Howrah. 
The only train which starts from Sealdah 
station is the Upper India Express. That takes 
about 40 hours. 

SHRI    K.    CHANDRASEKHARAN 
(Kerala):   And it is always delayed. 

SHRI DWIJENDRALAL SEN GUPTA: 
Yes, it is always delayed. Will the hon. 
Minister consider the' usefulness of giving at 
least two fast trains  from Sealdah to Delhi? 

I have mentioned there are six trains. All of 
them start from Howrah. And fifty lakhs of 
people living in Calcutta have to cross the 
river to go to Howrah station which they can 
very well avoid if two fast trains leave from 
Sealdah station. It might well be argued that 
the route is different. No, the route is not 
different. So far as Rajdhani Express and 
Kalka Mail are concerned, they go by chord 
line. Chord line means up to Bali station it is 
common, and those trains coming by chord 
line, they take a bend from Bali, then come to 
Uttarpara, Belur, Liluah and then Howrah. 
Instead, if my suggestion is accepted, from 
Bali that will pass through Dakshineswar, 
then Dum Dum, then Sealdah. For coming 
from Bali to Howrah you have got fo cross 
two stations, as I said, Belur and Liluah. Here 
also you will have to pass through first 
Dakshineswar and then Dum Dum. Then 
what is the difficulty? I can give you one 
instance. On 4th September in this House the 
Government lost  a motion    by one vote    on 
the 
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Privy Purses Abolition Bill. The Rajdhani 
Express started on the 4th not from Howrah but 
from Sealdah. I was in the plane. On 4th 
evening the plane could not leave. On the 5th 
morning again the plane was delayed by some 
hours. My friend, Mr. Banka Behary Das, 
boarded that Rajdhani Express at Sealdah 
station because at that time Howrah station was 
flooded. If on 4th September 1970 you could do 
this arrangement, why cannot you do it 
permanently? That will help the passengers 
who often miss the train with tickets in their 
pockets because of the bottlenecks in reaching 
Hovvrah station. Mr. Deputy Chairman, you 
must have ^ experienced it yourself. 

Another feature that I would like to develop 
by way of my suggestion is this. Sealdah 
section has three lines. One is on south Sealdah 
station. It goes to Diamond Harbour. Another 
goes to Barrackpore and yet another goes to 
Bangaon side. On this side there is no double 
line. If one train goes, the other train cannot 
come. So there should be a double line here; 
otherwise, people have got to go by buses, and 
this can be obviated if there is expansion of the 
Klines. That will help the passengers a lot. 
Recently there was a conference of Passengers' 
Association of which I have the honour of 
being Vice-President. People expressed their 
restlessness at the lack of double line. The 
Railway Minister promised in the Second Plan 
that this question would be taken up in the 
Fourth Plan. In spite of that promise, it has not 
been taken up in the Fourth  Plan. 

Then my next point is about the Martin 
Light Railway. During elections we give 
many promises. No less a person than our 
Prime Minister Indira Gandhi in a mammoth 
gathering announced that the closed Martin 
Light Railway will be reopened. There was no 
condition. Might be she was intelligent 
enough to catch more votes by that promise. 

I But when the Prime Minister gives j an 
assurance, it should be followed. She may not 
remove poverty. Garibi Hatao slogan might be a 
long-term thing. But what about the Martin 
Light Railway opening? If the Prime Minister 
did not say it as an election promise, if she 
meant what she said, then all these questions as 
to who will run it, whether the Centre or State 
Government, are al} irrelevant. 

Mr. Deputy Chairman, you know that West 
Bengal has no experience of running railway 
administration, but the Central Government 
has. If the Central Government cannot do it, 
ow can West Bengal do it with no experience 
of running a railway administration? It only 
means that when you have frothing to do, 
you shelve it hy saying that the State 
Government will do it. This is shirking 
responsibility. Did the Prime Minister at that 
time apply her mind or did she say it simply 
to catch votes of Hoogly and Howrah where 
she won all the seats? 

Coming to Rajdhani Express, there are 
some permanent posts of Coach Attendants. 
But the people appointed to these permanent 
posts are not made permanent in their posts. 
They are paid at the rate of Rs. 4|- a day. 
They have been there for about five years. On 
the basis of these daily wages, they have been 
allowed to continue. If it was a temporary 
post or casual post, one could understand. 
But the post is permanent. If that is so, why 
are not these persons made permanent? The 
moment they are made permanent, they will 
got monthly salaries, dearness allowance, 
provident fund, leave benefits and everything 
else. Is it not exploitation of human labour? 
Is it not unfair for the Government to keep 
them on daily wage basis especially when 
they are supposed to be model employers? So 
long as they do not make them permanent 
denying them some marginal benefits, don't 
they stand self-condemned? 



 

[Shri Dwijendralal Sen Gupta] 
Last Saturday I travelled in Third Class 

Three-tier Sleeper vestibule coach. I had 
certain friends and instead of asking them to 
travel in the First Class, I travelled with them 
in the Third Class. There were two Three-Tier 
coaches. In my coach there was no coach 
attendant. When I enquired from the train 
conductor, I was informed that there was only 
one coach attendant for two coaches. There 
was lot of unauthorised persons travelling. 
You will realise how Government was 
shirking their responsibility. A friend of mine, 
Shri P. K. Ghosh, an Advocate, was travelling 
by 2 Down .   .   . 

MR. DEPUTY CHAIRMAN:  Please wind 
up. 

SHRI       DWIJENDRALAL        SEN 
GUPTA:   I am finishing. 

In  that  coach there was no coach 
attendant.    He     lost his      luggage. 
Then I wrote to  Shri Qureshi.   He 
replied: 

"It is regretted that you were 
inconvenienced by the absence of a coach 
attendant in your coach. This became 
unavoidable as there was a shortage of 
coach attendants caused by heavy 
casualties in this category. Therefore one 
Ticket Examiner was deputed to look after 
two coaches. 

Police investigations in regard to the 
loss of your luggage are in progress and it 
is hoped tRat the Police will be able to 
achieve some progress in this matter." 

"Nothing has happened. 

I wrote the letter . . . 

4 P.M. 

SHRI KRISHAN KANT:  What was the 
date of his reply? 

SHRI       DWIJENDRALAL SEN 
GUPTA. 25th August  1972. 

SHRI   KRISHAN   KANT:   So,   one year 
is not over yet. 

SHRI DWIJENDRALAL SEN GUPTA. 
Sir, this is very important. He had said in the 
letter like this: 

"Referring to the loss of luggage. an, the 
luggage has not been booked by the 
railway, it would not be possible to 
entertain any claim for compensation for 
the loss of the luggage." 

After that, Sir, I wrote another letter to Shri 
Qureshi on 17.11.72    .   .    . 

MR.   DEPUTY   CHAIRMAN:   Don't 
quote all these things now. 

SHRI    A.  G.    KULKARNI:    Some 
bodymust find out his luggage. 

SHRI      DWIJENDRALAL SEN* 
GUPTA. Sir. on 17-11-72 I wrote to him 
another letter in which I had said: 

"You admit that you failed to supply the 
staff. I purchased the ticket paying Rs. 4. 50 
as berth reservation charges and you should 
also have taken care of my luggage. You did 
no do that and you take the plea that since it 
was not booked as luggage, you have no 
responsibility in this." 

SHRI A G. KULKARNI:  You must * look 
after your luggage yourself. 

SHRI DWIJENDRALAL SEN GUPTA: 
There is no question of looking after the 
luggage. Mr. Kul-karni. The point is this: If 
you fail to supply the coach attendant which 
is your duty, how can you shirk the 
responsibility and say that the Government  
has no responsibility? 

MR. (DEPUTY CHAIRMAN: I think you 
should wind up now. 

SHRI DWIJENDRALAL SEN 
GUPTA: What is the difference bet 
ween an ordinary Third Class com 
partment and a Three-tier one? For 
the 3-tier people are made to pay 
Rs. 4.50 more in order to have the 
sleeping facility. 
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MR. DEPUTY CHAIRMAN: Mr. , Sen 
Gupta, you must wind up now. Generally I give 
you two or three warnings and you should 
finish. If you don't I will have to ask you to 
wind up and call the next speaker. 

SHRI       DWIJENDRALAL SEN 
GUPTA: Sir, the Minister has to see that no 
outsider, without any reservation, enters the 
compartment. That was not done and unless 
that is done, such things will happen.... 

MR.  DEPUTY    CHAIRMAN:     Yes, 
Mr. Kumbhare. 

SHRI N. H. KUMBHARE (Maharashtra) : 
Mr, Deputy Chairman, in the past I had made 
a touching reference to the problem of the 
contract labourers in the Railway. I had 
sought information on the strength of the 
workers who are required to work through 
the contractors in the railways. But that 
information has not been furnished yet. I 
think their strength must be near about one 
lakh and most of them are employed to do 
the work of loading and unloading and are 
employed as1 casual workers and not as 
regular workers. There is a long-standing 
grievance of these workers against the 
contractors who employ them that there is in 
the first place, no security of employment. 
These people are employed as casual 
labourers some times on a day-to-day basis 
and if they are employed this week, they 
cannot be sure of getting employment next 
week, and this is the condition under which 
they are required to work As regards the 
other conditions of their employment, that is 
wages, I think their wages are so low that 
they do not represent even what is called a 
minimum rate of subsistence. Even today 
they are paid at the rate of Rs. 2.00 or Rs. 
2.50 per day. As regards the other benegts 
like provident fund gratuity pension, leave 
privileges, etc. nothing is allowed to them. 
Therefore I have to say that since the work 
they are 

required to do essentially forms part of the 
work of the railways and since they have to 
work all the days in a week, all the working 
days, there should toe no difficulty in 
employing them as railway employees. This is 
their demand, Sir 

I think Sir in view of the fact that they are 
required to work for all days and the nature of 
their work is such that it essentially forms part 
of the railway work, their demand is a fully-
justified one. Now, Sir. it has been said that 
these workers can organise themselves into co-
operative socities and the contracts can be 
given to the co-operative societies. In that 
event, Sir, at best they will become the 
employees of the co-operative societies. Can 
these cooperative societies give them security 
of service? Can they provide them better 
conditions of employment? Can they provide 
them better wages? The answer would be 'No' 
because everything depends upon the terms of 
contract. So I do not think that by introduction 
of cooperative societies their problems can be 
solved and there could be some improvement 
in their working conditions. 

Now, it has been caid—rightly, too—that the 
Government must prove itself to foe a model 
employer, an ideal employer. Now when we 
are speaking of taking care of the poor man, it 
is high time that you took care of the workers, 
who are not in hundreds, who are not in 
thousands, but who I suppose, are in lakhs. 
Thereby they will also be able to get better 
wages and better conditions of life.    This  is  
my  first  point.   Sir. 

My second point is this. The Prime Minister 
made an announcement about the Konkan 
RaUway. We do not know what has happened 
to that. It has been a very long standing grie-
vance, 50 year old demand, that there should 
be Konkan Railway. In the past a committee 
was formed and surveys have toeen done. But 
the assurances of the    Government have 
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[Shri N. H. Kumbhare] 
yet to materialise. There should be no further 
delay in undertaking this project . 

Then, Sir, my third point is about 
the recognition of the scheduled cas 
tes and Scheduled Tribes Employ 
ees' Association. They represent the 
cause of Scheduled Castes and Sche 
duled Tribes and they have demand 
ed that these organizations should be 
recognized. But, unfortunately, their 
demand  for  recognition  has been 
turned down by the Railway Ministry on the 
ground that these are communal 
organizations. I cannot understand this. They 
are Scheduled Castes because of their 
poverty. They are down-trodden people. They 
are Scheduled Castes because they belong to 
the lower ladder of the society. They are 
Scheduled Castes because of the castes to 
which they belong. They are Scheduled 
Castes because they are untouchables. Can 
they be branded as communals? If you brand 
them as such, then I pose the question: Is not 
the Depressed Glasses League which its being 
givei? substantial aid, also not communal! 
What I feel is that there is communa-lism at 
the other end. Those who are responsible for 
taking this decision, rejecting recognition. I 
say, are communal minded. They want that 
these down-trodde-n people should not come 
up. Therefore, it is high time that the 
Government re-considered that decision and 
gave recognition to such an association. 

MR.   DEPUTY  CHAIRMAN:       Mr. 
Chandra'sekhran. 

SHRI   K.   CHANDRASEKHARAN: Sir, 
I am extremely obliged to you for giving me  
a  few  moments to  detail just one or two 
points that I wish to raise. 

Sir, so far as the people of the south are 
concerned, it was one of their greatest days, if 
I may say so, when the Jayanthi Janata 
Express started from Mangalore and Cochin 
to Delhi twice a week. But it is a misfortune 
that a sort of step-motherly 

treatment is being given to the people of the 
south, in spite of the fact that a very essential 
and beneficial train service was started. The 
people of the south, as the complaint goes, are 
'not first class citizens and the Railways 
consider travellers from the south as fourth 
class travellers. Immediately after the Andhra 
trouble was over, Grand Trunk Expresses 
were slarted. The Link Express was started. 
But it took quite al lot of further time for the 
restoration of the Jayanti Janata Express and 
even today the position is that so far as 
Ernakulam and Mangalore are concerned, 
there is no firm booking except for the next 
train. They do not know when the trains will 
start once again. There are no clear ins-
tructions in regard to the continuous running 
of these trains. Sir. this causes a lot of 
difficulty so far as the travellern in the South 
are concerned. The Jayanti Janata Express is a 
train which caters to the travellers of Tamil 
Nadu, Kerala and Mysore and particularly to 
the travellers from the terminal stations i.e. 
Man-galore and Cochin. Sir, I would therefore 
plead with the hon. Minister of Railways and 
the Railway administration to see that the 
Jayanti Janata Expresses are run continuously 
and efficiently as before. When it had been 
started, it was one of the finest trains so far as 
the South was concerned. I would also plead 
with the Railway administration to see that 
more coaches are made available for the trains 
that start from Ernakulam. 

Sir, I would only add one more point 
regarding this Railway Appropriation Bill. I 
know you have given me only a little time. I 
asked for that much and there is no question 
of my having been denied anything. I would 
like to stress that there is a tendency 
nowadays seen in almost all parts or zones of 
the Railway administration that the trains 
need not run on time. There was a time when 
every railway official thought that the trains 
should start on time and run on time. 
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many of the terminal stations where diesel 
engines are used, there is no question of the 
steam engine not being prepared. We find that 
express trains start late. I do not want to name 
any train at present. Many of the trains 
particularly in the South run late. I do not 
know how they are shown in records, but the 
exprience has shown that there is a 
deterioration so far as trains running on time 
are concerned. Thank you. 

SHRI MOHD. SHAFI QURESHI: Mr. 
Deputy Chairman. Sir, I am indeed very 
grateful to the hon. Members who have 
participated in this debate.     These   hon.   
Members   who 
vhave supported these Appropriation Bills 
have brought out certain salient features and 
have had a word of commendation for the 
railways. There have been some hon. 
Members who have been rather critical of our 
budget. In this respect. I must admire the 
consistency with which Shri Dahyabhai Patel 
has said that he has been sticking to his 
statement for the last 18 years about the 
railways. Sir, he is welcome to have static 
ideas, but in these 18 years, the Railways 
have marched from one glory to another and 
today 

.the Indian Railways have the pride pleasure of 
being the Asia's first and the world's fourth 
largest railway system. Sir, this railway 
system of India has another place of pride. It 
is the second largest public sector enterprise 
in the world, next only to the U.S.S.R. 

Sir, I would like to give a brief history of the 
development of Indian Railways so far as the 
carriage of " passengers and freight is 
concerned. It will be iseen that there has been 
tremendous change and development in our 
railway system so far as the carrying of 
passengers and goods is concerned. 

[THE VICE-CHAIRMAN (SHRIMATI PURABI 
MUKHOPADHYAY) in the Chair]. Sir, the 
freight traffic has increased between 1950-51 
and 1971-72. That is, 

in tonnage originating in terms of revenue 
there is an increase of 140 per cent -ind in 
non-revenue there has been an increase of 
39.9 per cent. Over-all in the total there has 
been an increase of 118.7 per cent. Likewise 
in the total tonne kilometres there has been an 
increase of 215.8 per cent. If we look at the 
passenger traffic, there also has been a 
tremendous increase in the percentage. In the" 
suburban traffic, in the passenger originating, 
there has been an increase of 238.1 per cent 
since 1951 and in non-suburban traffic it has 
been about 48.8 per cent and in passenger 
kilometres the increase has been of the order 
of 99.2 per cent. This by itself shows that 
there is no stagnation so far as the 
development of   the   railways   is  
concerned. 

One or two points have been^raised by 
some hon. Members and I would like to deal 
with those points first. Mr. Kulkarni has 
asked about the formation of the committee 
with regard to the Sholapur Division. A 
committee has been formed and the members 
of the committee have been nominated and 
those names are being forwarded to the 
Ministry of Parliamentary Affairs for their ap-
proval. The committee consists of Members 
of Parliament of that area, and I am sure they 
will be able to go in detail into the whole 
working of the  Sholapur Division. 

SHRI A. G. KULKARNI: Very good! 

SHRI MOHD. SHAFI QURESHI: The 
terms of reference also include to see what 
are the difficulties w^ich are being faced, and 
whatever changes they would suggest will 
really be considered by the Government. 

Hon. Members have touched on many 
important points and these include laying new 
railway lines, passenger amenities, catering 
and crime on the railways. Some Members 
have taken up local issues. I may not be able 
to cover all the points, but whatever points 
remain, 1 shall see    that 



231 Appropriation [ RAJYA SABHA] (Railways) 232 
Bill, 1973  

[Shri Mohd. Shafi Qureshi] 
proper replies are sent  to the    hon. Members. 

SHRI SHYAM LAL YADAV: Madam, one 
point. You may reply regarding promotion of 
Scheduled Castes and Scheduled Tribes. 

SHRI MOHD. SHAFI QURESHI: I will 
come to tihat—that is a very important matter. 

(Interruptions) 
Several hon. Members have spoken about the 

need for new lines, conversions, doubling, 
restoration, etc. With regard to these matters the 
Railway Minister was very emphatic and clear 
in his Budget speech and he has said, that we 
have to change old ideas and the colonial 
concept of the railway being only a profit-
earning enterprise. We have to see that the new 
concept about the development of the railways 
.. . 

SHRI MOHD. SHAFI QURESHI: I will 
touch that point also. 

The 'new standards will have two concepts of 
policy-. Construction programmes, namely, to 

provide infrastructure to promote industrial and 
agricultural output and, secondly, to give fillip 
to the development of backward areas and 
regions and the interests of the agricultural 
communities like the cotton growers of Madhya 
Pradesh, Maharashtra, Haryana, pun-jab and 
Gujarat, the rubber growers of Kerala, the jute 
growers of Assam, West Bengal and Bihar, and 
the tobacco growers of Andlhra—to mention 
only a few. I wish to assure the hon. Members 
that this policy will be vigorously pursued. We 
are, however, unable, at this stage, to give any 
specific assurance with regard to the individual 
demands which have been made by hon. 
Members. 

Here 1 must mention about the Konkan line 
which has been agitating the 

minds of some hon. Members coming from 
that area. Mr. Kulkarni and Mr. Kumbhare 
have made a mention about this particular 
line. Madam, the reply that I am going to give 
will clearly state the position as it stands 
today. The whole scheme is lying before the 
Planning Commission. The Planning 
Commission has to allot funds for this project. 
As per the assurance of the Prime Minister 
when the funds are allotted, topmost priority 
will be given to this Konkan line. This is tlhe 
commitment which I am making in this House. 
Some works are being taken up in this area 
and that has been appreciated very much by 
hon. Members here. We are taking up the 
works in other areas also because our concept 
of developing  the railway lines is purely on 
the national basis. Railways are transgressing 
the limitg of language and provin. cialism. It 
is only keeping i'n mind the overall 
development of the country that we have to 
build new lines and also to extend the existing 
lines. 

SHRI A. G. KULKARNI: Does it mean 
that tlhe Konkan railway line is pending 
with the Planning Commission? 

SHRI MOHD. SHAFI QURESHI: Yes, 
in regard to funds. 

DR. K. NAGAPPA ALVA: In the 
national interest, will this Konkan railway 
be taken up as part of the west coast 
railway, from Bombay to Kanyakumari? 

SHRI MOHD. SHAFI QURESHI: Certainly. 
The hon. Member has also made a mention 
about Kanyakumari, the seat of learning and 
abode of Swam; Vivekananda. He should know 
that the project has already been taken in hand 
and I have been repeating that it is our desire 
and intention to link > Kanyakumari with 
Kashmir. We have extended Pathankot line to 
Jammu and this line from Trivandrum to 
Tinneveli and Kanyakumari is also being 
constructed. Not that there is any lack of 
interest but any work which js taken in hand has 
to proceed 
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gradually and I can assure the House that the 
works which have been taken up will be 
taken up very seriously. 

Some hon. Members have been telling this 
House about the amenities provided to the 
passengers, it is true that we have not been 
able to provide all the facilities and amenities 
which the travelling public requires but it has 
been our sincere desire and effort and we have 
been making every possible contribution 
towards these amenities. We spends Rs. 4 
crores annually to provide facilities and 
amenities to the travelling public. Whether it 
is in the trains or on the platforms or in the 
waiting rooms, this is being done. We Wave 
got various Zonal Committees to make sug-
gestions for the improvement of the 
passengers' amenities. We give due 
consideration to those suggestions, 
considering the availability of funds. It has 
now been our idea that instead of vast things, 
if we take only a few stations and concentrate 
on the development of passengers amenities at 
those important stations, it would be a good 
thing. Then we will be able to save a lot of 
money for those items which become 
redundant after some time. It is no use 
providing a tap which becomes dry after two 
weeks or providing a bulb which does not last 
long. First we shall see that full amenities are 
given at important stations, both to gents and 
to the lady passengers. 

Then, some Members have evinced very 
keen interest in the staff welfare. This matter 
has been engaging the attention of the 
Railway Ministry always and we have seen 
that the staff which is working with the 
Railways is given whatever is due to them. I 
have already given certain figures in reply to 
the debates and here I wish to emphasize 
again that the railway management have given 
a pioneering lead in so far as staff welfare is 
concerned. Apart from pro, vision of quarters 
to a large percentage of staff there are many 
other directions in which the Railways have 
moved.    No other    organisation, save 

the Armed Forces, has a medical setup of the 
size and quality as the Railways. 

There are 6&8 hospitals and health units 
where facilities for the most up to date 
treatment are available. Services to bed 
patients are also far superior to what obtains 
elsewhere in the country. 

Members have pointed out about the 
inadequacy of facilities so far as education of 
children of railwaymen is concerned, T would 
like to point out that the education of 
citizens— and railwaymen's children are as 
good citizens as anyone else—is legitimately 
the responsibility of the State Govern, mentg 
and I would therefore request Members to 
assist railwaymen by using their good offices 
with local bodies and State Government to 
come forward to open schools. We can at best 
considering granting some land where-ever it 
can be made spare. In spite of this position the 
Railway Administration has not sat back 
quietly. There are today 758 railway schools. 
These are to cater to the needs of children of 
railwaymen at such places where other 
facilities are not available. The House must 
appreciate that it would be an impossible 
situation in financial terms if the Railways 
were asked to cater for the entire schooling 
requirements of the children of railway em-
ployees. Besides these major facilities 
railwaymen have been provided 739 institutes 
and recretation centres, 22 holiday homes 
including two at Srinagar and Pahalgam, 
subsidised hostels at 14 centres where the 
children of railwaymen are given boarding and 
lodging at charges ranging from. Rs. 7/50 per 
month for the lowest employees to Rs. 45|- for 
the intermediate supervisors. Then there is the 
Staff Benefit Fund from which allocations are 
made for sports activities, relief of distress in 
individual cases and above all for 3422 
significant scholarships up to Rs. 701- per 
month for children of employees going up tor 
higher studies in science, medicine and 
engineering. In 1973-74 the expenditure  on  
staff  welfare  has  been 
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budgeted at Rs. 45.4 crores. This figure by 
itself should give an idea to hon. Members 
that the Railway Administration is very keen 
to provide all facilities to railway employees. 

SHRI B. K. KAUL (Rajasthan): Does it not 
create duplication when you want to run your 
own schools and the State Government is also 
looking after  education?     It  is  duplication. 

SHRI MOHD. SHAFI QURESHI: What I 
said, Madam, is that we are over-burdened 
already. We have got our schools and we are 
trying to maintain very high standards in 
those schools but it is impossible physically to 
cater to the requirements of all the children of 
railway employees considering the magnitude 
of the problem and I have made a request to 
ho'n. Members to assist us in finding places 
f°r the children of railway employees in local 
schools which are run by the Ministry of 
Education or by the local Education 
Departments. 

SHRI B. K. KAUL: It is a wrong approach. 

SHRI MOHD. SHAFI QURESHI: Sir, 
some hon. Members have made reference to 
the casual labour or to the contract labour. Mr. 
Kumbhare I think raised this point and said 
that we are not considering this aspect. I am 
quite aware of this problem and we want to do 
our best to resolve these problems. About 
3.34 lakhs of casual labourers are working in 
the Railways; of this about 0.8 lakhs are 
employed on projects. Casual labour are 
engaged in large numbers on various 
construction projects and also on works which 
are seasonal or of a temporary nature. As and 
when the work is completed this labour has to 
move to other places where new work has to 
start but it has been our experience that there 
is some reluctance on the part of this labour to 
move to places far away from their homes. 
Despite all this it has been our endeavour to 
see that the maximum number of this casual 
labour is employed as per- 

•manent labour in the Railways. For 
appointment in regular vacancies they are 
given relaxation in age limit to the extent of 
their service as casual labour. This is one 
facility which is provided to them. It has 
recently been decided that their medical 
examination should also be according to 
relaxed standards. Till a few years ago casual 
labour were considered along with the 
outsiders for recruitment to regular class IV 
posts, This has been changed and for the last 
three years all class IV posts in the 
Department are being normally filled only 
from amongst the casual labour and 
substitutes. Since this change in policy about 
50,000 casual labourers an^ substitutes It 
been absorbed against class IV posts. So it 
would be clear from our policy that we do not 
want to create any hardships for the casual 
labour but it is our endeavour to see that as 
and when the work is finished and as and 
when vacancies arise first preference is given 
to the casual labour. As I have pointed out, 
there have been certain relaxations so far as 
their medical and educational standards are 
concerned. 

Madam, I will try and take up the*. very 
important point of representation o[ the 
Scheduled Caste and Scheduled Tribe. I have 
stated earlier also that, personally speaking, I am 
not satisfied with the representation of 
Scheduled Caste so far as Class I is concerned. 
This is a matter of serious concern to us and it is 
our sincere effort to see that we get the 
maximum number of Scheduled Caste and 
Scheduled Tribe so far as Class I posts are 
concerned. Various concessions like relaxation 
in the age-limit to the extent of five years issue 
of free passes for written and oral  tests, giving 
repeat courses with stipend and another one 
without stipend for recruitment and training of 
apprentice trainees have been granted. At the 
time of interview the reserved community 
candidates are called in separate blocks. Candi-
dates   with lower   positions   in   the 
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recruitment panel are appointed. Even 
amongst failures, the best are considered for 
appointment in the case of non-technical and 
quasi-technical class III categories where no 
written examination is held. I have seen to it 
that not only in the national newspapers but 
also in the local newspapers advertisements 
are made and also in the regional languages 
these advertisements are made, so that vast 
publicity is given about the vacancies that 
arise in the Railways. We have also tried with 
the Ministry of Information and Broadcasting 
that they should provide at least some time 
in- their rural pro-mmes for advertising the 
posts of Scheduled Caste and Scheduled 
Tribe. Unfortunately my proposal has not 
been accepted by the Ministry of Information 
and Broadcasting. Even then we have tried to 
see that wide publicity is given to such 
vacancies. The choice of appointment in a 
particular division is given to all candidates, 
but in the case of Scheduled Caste and 
Scheduled Tribe it there is no vacancy in the 
division of their choice, they can be 
appointed in other divisions of a railway 
where there may be vacancies. Further, the 
General Managers have been vested with 
special powers to recruit Scheduled Caste and 
Scheduled Tribe without reference to the 
Railway Service Commission to make up any 
shortfall. This recruitment is confined 
exclusively to candidates belonging to the 
reserved communities. These powers have 
been exercised by the General Managers of 
many Railways. The General Managers can 
utilise these powers to give alternative 
appointment to medically unfit candidates 
belonging to the reserved communities in 
categories for which they are medically fit 
and where there is a shortfall o£ such 
candidates. The unfilled quota is carried 
forward to three subsequent recruitment 
years. I may be permitted to add that the 
reservation quota is applicable at the stage of 
recruitment and is not related to the total 
strength of staff. However, there has been a 
continuous increase in the number of 
Scheduled 

Caste and Scheduled Tribe on the Railways 
in the lower classes. The same is the position 
in the case of Class I and Class II services. 
The number of gazetted officers belonging to 
Scheduled Caste increased from 101 in 1962-
63 to 300 in the year 1971-72. In Class III 
and Class IV the number increased from 
38,941 and 1,53,017 in 1962-63 to 51,472 
and 1,73,806 respectively in the year 1970-
71. 

SHRI B. T. KEMPARAJ (Mysore): What 
is the percentage? 

SHRI MOHD. SHAFI QURESHI: I will 
come to that. I want to give the whole facts 
to the House, so that hon. Members should 
also note the urgency of the matter. We are 
not going to conceal anything. After all the 
Scheduled Caste and Scheduled Tribe people 
are part and parcel of the nation and if they 
lag behind they will be a drag on the whole 
society. We cannot proceed that way. The 
representation of Scheduled Tribe in gazetted 
posts went up from 9 in 1962-63 to 40 in 
1971-72. In the case of Class III and Class IV 
posts, the number of Scheduled Tribes which 
stood at 3,837 has gonp up to 6,464 and from 
24,988 it has gone up to 31,662. This 
increase can be attributed to the various steps 
taken by the Government. 

On the Railways, for the purpose of 
allotment of quarters, the staff are classified 
into essential and nonessentials categories. 
Essential staff are those who are required to 
live near their place of duty and who are 
likely to be called for duty at any odd hours 
during day and night. Seventy per cent of the 
quarters available for allotment are earmarked 
for the essn-tial staff and the remaining 30 per 
cent for non-essential staff. And an endeavour 
ie always made to provide quarters on a 
preferential basis to the essential categories. 
The employees belonging to the Scheduled 
Castes and the Scheduled Tribes are therefore 
equally considered under this preference. 
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In regard to non-essential categories it has 
been decided that wherever the 
accommodation already allotted to the 
employees belonging to the Scheduled Castes 
and the Scheduled Tribes from the general 
pool is less than 5 per cent, special allotment 
should be allowed to bring it up to the level of 
5 per cent of the vacancy in type 1 and type 2 
quarters in cities where the headquarters of the 
zonal railways and the production units are 
located. The number of quarters allotted to the 
essential staff as on the 31st March, 1971 is 
1,23,475 in class 3: 2,05,103 in class 4. Out of 
these 9707 in class 3 and 43,000 in class 4 
have been allotted to the employees belonging 
to the reserved communities. Their percentage 
works out to about 8 and 21 respectively. In 
regard to the non-essen-trial staff, these 
percentages come to 10 and 24 respectively. 

Madam, I have got here a statement 
showing the staff on the Indian Railways 
belonging to the reserved communities as on 
1-4-72 as compared to staff strength as on 
1.4.63. In 1962-63, the gazetted istrength was 
5,306; it has gone up now to 8,216 Scheduled 
Castes' strength in 1962 as against 5,306 was 
101; and it is now 300. The percentage 
increase in the gazetted officers has gone up 
from 1.90 to 3.65. and in class 3 the increase 
has been rather slow, from 7.97 per cent to 
8.71 Per cent. The number of Scheduled 
Castes has increased from 38,941 to 51,472. 
So, there has been an increase of about 12531 
of these employees. In class 4, as against 
7,17,969 in 1962, the number of Scheduled 
Castes was 1,53,017; today in 1973 the total 
number in clause 4 stands at 7,94.264. Out of 
these the Scheduled Castes are 1,73,806. So, 
there has been an increase of 20,789. The 
percentage works to about 21.88. 

SHRI B. T. KEMPARAJ: Including the 
scavengers or  excluding  them? 

SHRI MOHD. SHAFI QURESHI: 
Including the scavengers. I am coming to that. 
With regard to this, I have personally stated 
that this is 

not a very satisfactory performance. But we 
will see that proper representation is given to 
the Scheduled Castes and the Scheduled 
Tribes in the gazetted cadre and in class 2 
cadre also. 

SHRI SHYAM LAL YADAV:   Pro-
motions. 

SHRI MOHD. SHAFI QURESHI: There is 
no bar so far as promotions are concerned. 
But special consideration will be shown in the 
case of promotions to the Scheduled Castes. 
Of course, we should try to be helpful to the 
backward communities and help them. With 
regard to the tests, we have relaxed the 
standard in examinations and the papers of the 
Scheduled Caste candidates and their inter-
view, they will also have a different level 
wherever passsible because they are not able 
to have the same standards which the students 
from the cities are able to fulfil.? So that con-
sideration will be shown to the new 
employees, fresh entrants from the Scheduled 
Castes and the Scheduled Tribes. Another 
point which has been made by the hon. 
Member is about corruption and crime on the 
railways. 

SHRI A. G. KULKARNI: Corruption and 
crime and your Railway Board—everything 
put together. Mr. Kulkarni has referred to the 
Railway Board. I know when he talk of the 
Railway Board he means Railway Board and 
not any individual. I know he is very friendly 
to every Member of the Railway Board. 

SHRI A. G. KULKARNI: Nothing against 
the individuals. 

SHRI MOHD. SHAFI QURESHI: If he 
just tries to develop a little more closer liason 
with these people he will find they are very 
good people to talk to and experts in their 
own field. These are the people who have 
grown with the Railways and have obtained a 
degree of expertise which we must respect. 
But one thing I must make clear which the 
Minister also stated in the other House. 
Nobody should have this idea that this Board 
supersedes in any way the powers given to 
the Minister.    We are representatives of 
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this honourable House, the most humble 
servant of the Houses and it is our job to see 
that the policies of the Government are 
carried out by our officers  .   .   . 

SHRI A. G. KULKARNI: On what baisis 
are you making this statement? 

SHRI K. CHANDRASEKHARAN. On 
the basis of the picture of Mr. Ganguly 
standing like this because the Minister was 
all powerful.... 

SHRI A. G. KULKARNI: I have brought 
to your notice the specific instances. The 
highest authority in this country makes a 
statement.    The 

 The Chairman of the Railway Board or the 
Railway Board officers have not seen that 
statement. It will be a fantastic lie which one 
cannot digest that they have not seen the 
statement. And when the Railway Budget 
comes out the Minister has not made any 
provision for these things. When the Railway 
Board official addressed a press conference a 
specific question was asked and he said he 
had no news, that they have only learnt like 
this. I made a specific allegation that in 
between the Prime Minister's announcement  
and the Budget there  was a 

^ reference made by the Railway Board to the 
Cabinet Secretary. The Cabinet Secretary 
might have replied and somebody wanted to 
torpedo the whole scheme. Who is superior? 
The Minister or the Railway Board? I wanted 
to know. 

SHRI MOHD. SHAFI QURESHI: The 
strength of a Minister is not to be judged by 
the number of dismissals or suspensions he 
has to his credit because that is an easy job to 
be done. The success of a Minister depends 
on how far he is able to implement the 
policies of the Government which have the 
sanction of the people bohind it and how he 
involves the bureaucracy, how he forces 
these people to work out these policies. 
There may •be certain unpalatable decisions 
which the Government have to take but it is 
the bounden duty of every bureaucrat 

to see that the policies of the Government are 
implemented. Those who fail to do so have no 
place. Let my friend know that we have 
immense power to dismiss an officer... 
(Interruption). 

THE VICE-CHAIRMAN      (SHRI- 
MATI PURABI       MUKHOPADH- 
YAY): Mr. Kulkarni. let the Minister 
reply. You   have   made     all  these 
points. 

SHRI MOHD. SHAFI QURESHI: I will 
defend only what is defensible. Whatever is 
not defensible I will not defend. If there are 
corrupt or bad Officials I will be the first man 
to condemn them. But if there are good 
officers I must appreciate their good work and 
I will request the House also to appreciate 
their work and als° to see that they are not 
unnecessarily criticised, because this gives 
encouragement to them. 

With regard to corruption, thefts and crimes 
on the Railways, unfortunately the situation in 
the country during the last few years has not 
bees very favourable to the law and order 
situation. If the law and order situation in a 
particular State is bad it reflects upon the 
functioning of the railways. We have seen how 
the students in Patiala who wanted concession 
in cinema shows wreaked their vengeance on 
the railway bogies stationed in Jullundur. If 
there is any agitation for any good or any bad 
reasons, the railways are made the scapegoats. 
If you see the recent figures of the loss suffered 
by railway during the last few years, the loss to 
their property wa.s to the tune of Rs. 3 crores. 
If we consider the loss of traffic only, in 
Andhra Pradesh we have suffered a loss of 
about Rs. 20 crores. And if we take the 
cummulative loss of traffic during this 
agitational period it will run into millions and 
millions of rupees. But despite this one thing 
has to be remembered that the railway system 
during the Indo-Pakistan war was functioning 
most efficiently. But it goes to the credit of 
railway-men  and to  those  officers who  have 
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been manning the Indian Railways that there 
has not been one failure during the entire 
crucial period of Indo-Pakistan war. I am 
proud to say that despite all the hazards to 
their life and despite all the dangers to their 
property the railwaymen have discharged 
their duty as true citizens of this country. 
They have got a proud record of service 
during the crucial period. But where there is a 
mass movement for entering the compar -
ments and to sit without tickets, you cannot 
expect two Ticket Examiners to check the 
violent mob because their own lives are in 
danger. 

SHRI   K.   CHANDRASEKHARAN: As 
it happened in Lucknow. 

SHRI MOHD. SHAFI QURESHI: We have 
got the Railway Protection Force. Hon. 
Members have been asking, "What are you 
using this Railway Protection Force for? " 
Some Members have called it the Railway 
Pilferage Force and some others have called it 
the Railway Plunder Force. After all, one 
should try to understand the task that has been 
assigned under law to the Railway Protection 
Force. The Railway Protection Force on the 
Indian Railways is meant to protect the 
Railway property whether it is at the platforms 
or in the yards or in the godowns. The 
Railway Protection Force is altogether a 
different force from the police force. The law 
and order responsibility is entirely that of the 
State Government, and the of the State 
Government, and the State Government has 
the Government Railway Police to protect 
Railway passengers. Now, so far as the law 
and order problem is concerned, we can go to 
the assistance of the State Government as and 
when they ask for it, but we cannot possibly 
take an active part so far as the law and order 
situation in a particular State is concerned. We 
are paying about Rs. 3 crores to the various 
States for the Government Railway Police 
which they are providing for the protection of 
passengers. It is entirely the duty of the 
Government Railway Police to 

protect the travelling passengers in trains. 
Despite this, we have seen to it that 
passengers who are travelling by night trains 
are provided with armed escorts. We are also 
utilising the services of the Railway Pro-
tection Force in this manner. But despite all 
this, there have been increases in the number 
of cases of various types—murder, robbery 
and theft—on the Railways. Now, it is 
keeping all these things in view that the 
Railway Minister had called a meeting of the 
Home Ministers of various States and a 
committee has been appointed with the IGP's 
of vari-States and with our own officers to go 
into the whole gamut of the functioning of 
Railway safety and security. 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): Mr. 
Qureshi, you have taken too much time. 

SHRI MOHD. SHAFI QURESHI: 1 have 
to cover one or two more points. 

THE VICE-CHAIRMAN (MATI-MATI 
PURABI MUKHOPADHYAY): We have got 
two more Bills to pass. 

SHRI MOHD.  SHAFI QURESHI:  I am  
replying   to   the  debate.    If  you   ., want me 
to cut short, I will cut short. 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): You may 
make shorter points. 

SHRI NAWAL KISHORE: On a point of 
order. You see, I never object to the 
observations made by the Chair. But probably 
it might not be in your knowledge that one 
full day i.e. today, was allotted for these two 
Bills, and we are finishing them 1' hours 
before the scheduled time. So, to say that he 
is taking too much time, I think, is not correct. 

THE VICE-CHAIRMAN (SHRI MATI 
PURABI MUKHOPADHYAY): But we have 
got two more Bills. 

SHRI NAWAL KISHORE: Those Bills 
can be taken up tomorrow. 
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THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): Well, the 
Deputy Chief Whip may explain how these 
Bills are here to be passed to-day. 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS (SHRI oM MEHTA): Only three 
hours were allotted for this. 

SHRI NAWAL KISHORE: No, no. not 
three nouns, on full day. You see the business 
list. 

SHRI OM MEHTA: I have seen it, Sir. But 
the Minister is going to finish in  the  next  
five minutes. 

SHRI NAWAL KISHORE: I do not mean 
that; if we finish earlier, it is all more good. 

SHRI OM MEHTA: We are running 
against time. 

SHRI NAWAL KISHORE: We are not 
running against time. 

SHRI OM MEHTA: We may have to sit 
on the 31st also. 

SHRI SHY AM LAL YADAV: But this 
matter should be replied to in full 

SHRI NAWAL KISHORE; There are 
many  other important points. 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): Now you 
are taking the time of the 
Minister. 

SHRI NAWAL KISHORE: No. I will not 
take. I am only saying that Mr. Qureshi has to 
explain the shortage of wagons, ticketless 
travelling, the historical demonstration of to-
day and so on. 

SHRI OM MEHTA: There was a full 
debate on the Railways. 

SHRI MOHD. SHAFI QURESHI: With 
regard to thefts and pilferages, the Railways 
have to pay a huge amount of compenastion 
which runs to Rs. 13 crores a year. We are 
not happy to pay this compensation because 
if we were able to protect the 

property of the consignor, we would not have 
to pay any compensation. For that we have 
taken certain measures and we have found 
that with the co-operation of the State 
Governments, our bill of compenastion 
claims has come down. In 1972-73, the 
number of claims received was 25,000 less as 
compared to earlier years. And we have had a 
saving of about Rs. 65 lakhs in paying 
compensation amount. This has been achiev-
ed despite the rise in prices by 8 to 9 per cent. 
Another small point which has remained is—
because I have to be very brief now—about 
the Martin group of Light Railways. Some 
honourable Members have raised the question 
about re-opening of Howrah-Amta, Howrah-
Sheakhala groups of Light Railways. We 
have since taken a decision to build 
alternative lines in the areas served by the 
former Light Railways. The new railway lines 
will be constructed as broad gauge. 
According to our present thinking,- they will 
be built and maintained jointly by the State 
Governments. Fifty per cent of the cost will 
be borne by the respective State 
Governments. As regards absorption of 
employees of these Light Railways, we are 
trying to absorb as much staff as we can. 

Then, one more important point is about 
the availability of wagons. In this regard 1 
have to state that statements have been made 
in this House and it has been claimed by 
some Members that there is some conflict 
between the statements made by different 
Ministers. I wish to make it clear that there 
have been certain difficulties in the wagon 
availability at a particular point of time. But 
what was said by the Railway Minister was 
that the situation has now considerably 
improved and now we are in a position to 
meet the full requirements of cement, 
loading, and also coal loading, etc. In fact, if 
we see, coal loading in the outlying fields has 
been even more. It is in some small fields that 
we have not been able to cope up with the 
demand. But today the situation as it stands, 
as the Minister    rightly    pointed out, is 
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that the Railways are in a position to meet the 
full demands so far as cement is concerned. 
There has been some shortfall in a particular 
variety of coal, and that is brick burning coal. 
It has been in short supply to various States.   
But in this brick burning.. . 

SHRI A. G. KULKARNI: Who told you 
that it is only brick burning coal? It is in coke, 
it is there everywhere. And we have 
complained to you. ,You have received all my 
letters. Having seen all those materials, how 
can you say this now? 

SHRI MOHD. SHAFI QURESHI: My 
point is coal to steel plants and to the industry 
has been met fully. About cement loading, 
now we are in a position.. . 

SHRI KRISHAN KANT: What are you 
saying? Did the Minister say "earlier there 
were difficulties and now there are no 
difficulties"? 

SHRI MOHD. SHAFI QURESHI: 
I say the situation as it stands is the 
Railways are in a position to meet 
fully the requirements of steel plants 
and  other industries----------  

SHRI KRISHAN KANT: Here is that 
statement which I read out in the morning. 
Madam Vice-Chairman, the honourable 
Minister is trying to twist the whole issue 
saying that earlier there were difficutlies and 
now there are no difficulties. Madam, I read 
out in the morning what Mr. Mishra said in 
this House. He had categorically said that in 
1970-71 and 1971-72.. . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABl MUKHOPADHYAY): What you 
had already read out in the morning, you need 
not read it again now. 

SHRI KRISHAN KANT: I have to read it 
because the Minister is twisting the issue. Mr. 
Mishra never said "earlier there were 
difficulties and now there are no difficulties." 
He said, there has never been a difficulty. . . 

SHRI A. G. KULKARNI; Madam, the 
Minister is giving a slant and is trying to run  
away with it. 

SHRI KRISHAN KANT: Madam, I know 
you are fair-minded as Chairman. So you 
will give a correct ruling. Here is a question 
where the Minister has definitely said—and I 
am going to read out those portions which I 
did not read out in the morning— 

 
It means that all along there has been a 

correct movement and there has been no 
difficulty. Not only that, Madam.. . 

AN HON. MEMBER:  Shortage also. 
SHRI KRISHAN KANT: Yes, shortage 

also. Both. I know the next point the Minister 
will say is there is no shortage of wagons, the 
difficulty is only in movement. So I am 
putting both points so that he cannot get out 
of it. 

 
On the other 

hand the honourable Railway Minister 
complains: Who is responsible? It is not 
because of lack of wagons, but because of 
lack of production in coal, in movement. 
Here the other Deputy Minister said in his 
statement —I shall read out—"the actual per-
formance of the Railways has been that they 
were asked to 11 lakh tons but they could 
take only 9 lakh tons". Then he said: 

"The availability of cement during the 
year 1972 suffered a set back in spite of 
increased production of about 8 lakh 
tonnes." 

Hon. Minister Shri Mishra said: What to 
carry if there is no produtcion of cement?   
But here  is  the  Industrial 
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Development Minister saying that the 
produtcion of cement has increased. Wagons 
are not there to move. 

The Railway Minister then says: 

The Railway Minister reasserts that what "I 
am saying is correct.". But here the Minister 
says: "Earlier the movement was out there. 
Now it is there". He has been saying about 
1970—72.. . 

SHRI OM MEHTA: You should have  
raised it  at that time. 

SHRI KRISHAN KANT: At that time Shri 
Qureshi said that he will reply to it in the 
course of his reply. You are not here only to 
defend the Government. You have to protect 
the rights of the whole House. It is our right 
to get the correct replies. 

Then he says: 

 
As long as this statement... 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): May I 
suggest one thing? If you are not satisfied 
with the Minister's statement, you may raise 
this issue in the form of a Half-an-Hour 
discussion or Short Notice Question. 

SHRI A. G. KULKARNI: He is giving 
wrong replies, which are not supported by 
facts or statements given by other Ministers.   
There are three 

Ministers involved—the Steel Minister, 
Industrial Development Minister and the 
Railway Minister. They are giving different 
statements and Shri Qureshi is trying to bail 
out.. 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): Unless you 
hear him, how can you say this?    Let the 
Minister continue. 

SHRI MOHD. SHAFI QURESHI: 1 wish 
to state that the supply of wagons and 
locomotives has been augmented. We have 
recently ordered 15,000 additional wagons 
over and above the 26,000 already on order. 

Wagon manufacturer in the Railways' 
workshops at Amritsar, Golden Rock and 
Samastipur is also being stepped up to 4,000 
wagons per annum. The production target at 
Chittaranjan Locomotive Worka is expected 
to reach 109 electric locomotives and diesel 
shunters will be stepped up to 128 numbers 
will be 1973-74. Similarly, the manufacture 
of diesel electric locomotives at Vara-nasi is 
expected to go up to 140 in the next year. 

In the current financial year there was 
shortage of wagons in the first quarter for 
cement due to severe power shedding on the 
Eastern and South Eastern Railways and 
extereme summer conditions both of which 
affected the working of Railways as well 
many industrial units including cement 
factories. In the meanwhile, we were engaged 
in a massive effort to repair and improve the 
condition of our covered wagons. Thereafter, 
as the supply of wagons started improving, 
there was an All-India strike in the cement 
industry in the month of August 1972 which 
seriously affected the production and loading 
of cement. As the cement factories restarted 
production after the strike, the supply of 
wagons improved simultaneously and was 
being made almost full on demand. 
Thereafter, power cuts in different States 
have seriously affected production of cement. 
During the last six months, Railways have 
been meeting practically the full 

Then Shri Mishra says: 
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[Shri Mohd. Shaft Qureshi] 
demand for wagons of the cement industry. 
However, the demand for wagons by the 
cement industry has itself come down due to 
drop in production caused by power cuts in 
many States. As things are at present, there is 
no shortage of wagons for supply  to  cement  
industry. 
5 P.M. 

SHRI KRISHAN KANT; Madam, here is 
a statement of the Minister that the 
produtcion in cement factories has gone 
down and here is a statement by the Minister 
for Industrial Development that the availabi-
lity of cement during the year 1972 suffered a 
setback in spite of the increased produtcion of 
about eight lakh tonnes. How are they going 
to reconcile these two statements? 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): I have heard 
both sides. Now, the Government functions 
as a whole. One Minister who is in charge of 
the Railways gives a particular version of the 
whole thing and another Minister is 
contradicting it which is not a happy sign for 
the Government. I have to suggest one thing 
now. Will you kindly consult each other 
before coming to the House so that there is no 
contradiction? Now, Mr. Qureshi, you can go 
to the next point. 

SHRI MOHD. SHAFI QURESHI: I want 
to make one point clear. What I have stated is 
about a particular period. We have said that 
during a quarter there were some difficulties 
because wagons are to be supplied.. . 

(Interruptions) 

SHRI KRISHAN KANT: Madam, Vice-
Chairman, I have to make a point. 

SHRI MOHD. SHAFI QURESHI: Would 
you allow me to complete the sentence? 

SHRI KRISHAN KANT: Madam, he need 
not say anything now because your ruling is 
final and it is the final ruling. 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): No. If he 
thinks that he has some points to make, let 
him make those points. Why are you not 
allowing him? 

SHRI MOHD. SHAFI QURESHI: The 
point is that the railway wagons are to be 
supplied on a day-to-day basis. If there is 
shortage on any one day, the honourable 
Member can say that the railways have failed 
to supply the wagons to the cement industry. 
The overall produtcion in the cement factories 
in one year might have increased. But the 
question is our performance month-wise and 
day-wise and I have mentioned a particular 
period when there were strikes and when there 
were difficulties and what the situation was 
and what the siutation today is. I am prepared 
to say it again that the railays are in a position 
today to meet the entire requirements of the 
cement industry.... . . (Interruptions).. .There 
is no contradiction in that. 

SHRI A. G. KULKARNI: I want to 
make only one point. Madam, in ascertaining 
all these points, is not Mr. Qureshi aware of 
the three or four letters addressed by me to 
him about the complaints received from the 
small-scale industries about the shortage of 
wagons for coal? Is it not a fact? 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): It may be 
for that particular period only... 

(Interruptions) 

SHRI A. G. KULKARNI: No.   It is ' for 
this  period  only,  for  the  period February-
March  only,  Madam. 

SHRI KRISHAN KANT; I think the 
whole matter should be looked into by you, 
Madam. 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): The Chair 
cannot force the Minister to reply according 
to your wishes. 

SHRI A. G. KULKARNI: We will be 
satisfied with what you say. 
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SHRI KRISHAN KANT: Of course, you 
cannot force the Minister to give replies like 
that. But here is a statement by the Minister 
of Steel now.. . 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. Krishan 
Kant, do not make that point again and again. 
He has replied to the best of his capability. 

SHRI KRISHAN KANT: Are you then 
asking him to correct his statement? 

SHRI DAHYABHAI V. PATEL: Madam, at 
least on this count I will whole-heartedly 
support Mr. Kul-karni, because the small-
industry people in Gujarat, the small pottery >.- 
people from Gujarat, had to come all the way to 
Delhi to get the promised rakes since the rakes 
did not reach them at all. They promised that 
they would send them the rakes, but the rakes 
failed to go there and they came here all the way 
for getting the rakes. So, what Mr. Kulkarni says 
is right. On this count at least I fully support 
him. 

SHRI MOHD. SHAFI QURESHI: In 
deference to your wishes and whatever 
suggestions have been made by you, Madam, I 
think that on this if you desire a statement, it can 
be "   made by the Ministers concerned. 

SHRI KRISHAN KANT; That Is right. 

SHRI A. G. KULKARNI; Yes, that is all 
right. 

SHRI MOHD. SHAFI QURESHI: So, I 
will not touch the other problems.   I will 
only say . . . 

(Interruptions) 

THE VICE-CHAIRMAN 1 (SHRI MATI 
PURABI MUKHOPADHYAY): I said that 
the Ministers may consult each other to 
examine the issue. 

SHRI MOHD. SHAFI QURESHI: Yes. 
Whatever your directions are for examining 
the issue, they will be carried out. 

Now, with regard to the^ drawbacks in the 
reservation system, I can only 

say that the honourable Member, Shri Krishan 
Kant is the Chairman of the Reservation 
Committee and I hope that with (jfre interest 
he has taken and the keen interest he is 
showing he would be able to give us a 
comprehensive report and it will be examined 
and we shall do everything possible to see 
that the reservation procedure is made easier 
and all the loopholes are plugged. 
Madam,  I  have  done. SHRI A. G. 
KULKARNI:     Madam, what  about the  
point... (Interruptions) 

SHRI MAHAVIR TYAGI: The 
honourable Minister has promised that he 
will throw some light on the mass travel 
without tickets yesterday. .. 

THE VICE-CHAIRMAN (SHRI-MATI 
PURABI MUKHOPADHYAY): You cannot 
take up that issue now. 

SHRI MAHAVIR TYAGI: No, no. The 
Minister promised to give .a reply after 
making inquiries... 

THE VICE-CHAIRMAN (SHRIMATI 
PURABI MUKHOPADHYAY): Mr. 
Qureshi, did you promise? 

SHRI MAHAVIR TYAGI: He promised 
that. And I demand that an inquiry should be 
conducted to find out the truth about it 
because I have reliable information that after 
the train left Lucknow instructions were sent   
from   Delhi. 

SHRI MAHAVIR TYAGI: It requires a 
thorough inquiry. There are so many 
thousands of people travelling without 
tickets, within tlhe knowledge of the 
authorities... 

(Interruptions) 
THE VICE-CHAIRMAN (SHRIMATI 

PURABI MUKHOPADHYAY): Will you 
please listen to me? The very question was 
raised yesterday. The Minister made a 
statement, giving full details... 

SEVERAL HON. MEMBERS: No, no.    
No full details... 

(Interruptions) 
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SHRI MAHAVIR TYAGL My demand is 
that an inquiry should be held in this matter. 
What does the Minister say about it? 

SHRI MOHD. SHAFI QURESHI: The 
Minister has made a statement in respect of 
certain matters raised by several hon. 
Members here. I have nothing to add to that 

THE VICE-CHAIRMAN (SHRIMATi 
PURABI MUKHOPADHYAY): The 
question is: 

That the Bill to authorise payment and 
appropriation of certain further sums from 
and out of the Consolidated Fund of India 
for the services of the financial year 1972-
73, for the purposes of railways, as passed 
by the Lok Sabha, be taken into 
consideration. 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATi 
PURABI MUKHOPADHYAY): We shall 
now take up clause by clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to the Bill. 

SHRI MOHD. SHAFI QURESHI: Madam, 
I move: 

"That the Bill be returned." 

The question was put and the motion was 
adopted. 

THE VICE-CHAIRMAN (SHRIMATi 
PURABI MUKHOPADHYAY); Please wait. 
Let me finish. You may speak in the Third 

Reading. 

The question is: 

"That the  Bill  to authorise payment and 
appropriation of    certain 

sums from and out of the Consolidated 
Fund of I'ndia for the services of the 
financial year 1973-74 for the purposes of 
Railways, as passed by the Lok Sabha, be 
taken into consideration." 

The motion was adopted. 

THE VICE-CHAIRMAN (SHRIMATi 
PURABI MUKHOPADHYAY): We shall 
now take up clause by clause consideration of 
the Bill. 

Clauses 2 and 3 and the Schedule were 
added to the Bill. 

Clause 1, the Enacting Formula and the 
Title were added to  the  Bill. 

SHRI MOHD. SHAFI QURESHI:    I  j, beg to 
move: 

"That  the Bill be returned." 

The question was proposed. 
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It is  very  important  point. 
THE VICE-CHAIRMAN (SHRI- 

MATT PURABI MUKHOPADHYAY): 
Please sit down, allow him to finish. 
You have spoken. He is replying to 
you. ,      j 
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THE VICE-CHAIRMAN (SHRIMATl PURABI 

MUKHOPADHYAY): The question is: 
"That the Bill be returned." 

The motion was adopted. 

I. THE ANDHRA PRADESH APPROPRIATION   
(VOTE ON ACCOUNT) BILL, 1913 

II. THE   ANDHRA  PRADESH  AP-
PROPRIATION BILL.. 1973 

THE VICE-CHAIRMAN (SHRIMATl PURABI 
MUKHOPADHYAY): Now we will take both the 
Bills, The Andhra Pradeslh Appropriation (Vote on 
Account) Bill, 1973 and the Andhra Pradesh 
Appropriation Bill, 1973, together. 

THE DEPUTY MINISTER IN THE MINISTRY 
OF FINANCE (SHRIMATl SUSHILA 
ROHATGI): Madam, I move: 

"That the Bill to provide for the withdrawal of 
certain sums from and out of the Consolidated 
Fund of the State of Andhra Pradesh for the 
services of a part of the financial year 1973-74, 
as passed by the Lok Sabha, be taken into 
consideration." 

Also 
"That the Bill to authorise payment and 

appropriation of certain further sums from and 
out of the Consolidated Fund of the State of 
Andhra Pradesh for the services of the Financial 
year 1972-73, as passed by the Lok Sabha, be 
taken into consideration.'' The questions were 
proposed. 

 


